CENTRAL ADMINISTRATIVE TRIBUNAL .
LUCKNOW BENCH. LUCKNOW

INDEX SHEET |
CAUSE TITLE .0 B8 e, OF LZPPoo s,
NAME OF THEPARTIES . £.02.5:.4. /'fa«%ch.[«,aﬁ/ sq// \ppllcnnt

V ersus

) I

............... Usls............. M?,Respondent

Part. A

S\\o D&icr}pﬁon of docﬁnent& 1; . Page :
.}_________ cbcja bt ) ‘A Jhe2 |
D ewds Mt gsres |
). | | ‘m-c+o P
IA -9 e zv ‘
| ‘ﬂ zrr}oggp
‘ .__ﬁs%ow
' i’ /'|H ‘1’{-45/15/
P3¢ +oyzé
LA 2% 12&

i
[
R

I
. |‘
5 (SO
§

|"(V

1 I )
13 | .
o , !’V
s ‘f
P S B
LG N ll
AR " IR f:
% | [ 5%
CERTIFICATE ‘ K

Certified that no further action is required totaken and th‘]t the case is fit
{for consignment (o the ncom(hoom (decided)

TN
Dated .12 8)200 g/CD/,JM pywﬁ/ |

o Sign%e of the

™ * N T .
OJealing Assistant

Counter Signed.......

Section OfficetV/In charge

a\




S L
CENTRAL AOMINISTRATIVE TRIBUNAL . S T O
_Ciréuit Bench,Lucknou v B e A

Dpp Re$1dency,Gandh1 Bhawan,LJCknau'
. ’ L("(’I\f\ ’ .

>;:INDEX SHEET

_CAUSE TITLE f“R 5\ ot 19@U Q-)

NAME OFTHE pAPTIEs ;l *j>‘ Y (7? \LCV‘GV'“‘)“GV“‘ \JBC%S}X X ‘n:>;4¥:5;ﬁ32;

.

TNLW;A,\ ;M ')oc\kC\W\f\\ : Agpirvfag;sa : i 

Versus

Ummn<$ Dmhqﬁr ngm a'“ﬁwmﬁﬁfhffﬁnat%~d

PR - [ .
Lamr T e T e . - . o

L
o s
e TP -~ LT - . ;e

r“".‘.“u‘”. .‘a-.. ' ‘ﬂ’a.- ,‘-«,u- Lol f"'o.’i"'ww@"kt .-n -'A-.-m.-‘“‘,‘- .—"...m*.. o 'g"
. 6 . P
o dacﬁments S -PAGE -
Descrlptlon f: ~]~'~3_6*¢n¢ﬁw~v'w‘#‘r_“.. - “u“-

51 No .n-.,,m ™ o™ e 'ch-gf"é' iy -y g S

. : ‘;_-‘ w ,,,,, AY \ _— ‘(‘,*rﬂ 2,.‘
s m o T
&& i *ﬁﬁ“ ,f”w

vﬂﬁm  fewM ““‘ ' s
W\m«\u g 7’"' . '; - 4
\)\‘ &/5‘ \M «'\\\"s‘é) k\lfxc\m\\ W\J\aﬁ\d{ W\ ‘@Q\« x‘c \om**s F’m ~\_ \ o 'ﬁ"\\"
B RALNE. 2o R

-—V“..

€3 \ﬁLQﬁ \ (? ?5 Q)&\\ |

w . : - .
s;/’f””ﬂaxﬂ ’a,rzwk°w
g?;;ﬁﬁ&&ghgﬂ,u?f

Toi e 4

N O
T E R



i

o oo /%
M MM mwmlwmmw TRIBUNAL Yo

ADDITIONAL BENCH,
23-A, Thornhill Road, Allahabad-211C01

Registration No. s/ of 198 &y

%8 20908304000 DGU sEEseORD - casenes 000 600 104 100 VESE X TR

APPLICANT  (8) o b2 25, $.0: Larmcthin L2 f //””;?-’- “é /’Zéf*‘a/g’“
| e

RESPONDENT(S) . Llitte o}@* =S

-
00D 0000009008 ¢Ge P00 RESIETRIRICE000E G E 0 05000 § ST TN SUSI 111 TERI U CI0E 108 0400 000 000 000V 50089000 oo it S00- 0046

Particulars to be examined Endbrseme.nt as to result of Examination
1. '*«E'_the appeal competent ? 79/&
2. ”(a) Is the application in the prgscribéd form ? ' ‘7‘4/3
(b) Is the abplicat’ion in paper book form? 7’4/3

been filed ?

(c) Have six complete sets of the application_ 7.,;,3 ' (l/ bots //e /)

3. (a) Is the appeal in time ? 1es

(b) If not, by how many days it is beyond
time ? -

{c) Has sufficient case for not making the
application in time, been filed ?

4. Has the document of authorisation;Vakalat- yes
nama been filed ?

.0 postl. yes (LHO M DD 208464 0. 126.98)

5. s the application accompanied by
Order for Rs. 50/-

6. Has the certified copy/copies of the order (s) e
against which the application is made been
filed ?
7. (a) Have the copies of the documents/relied 7(,}
_upon by the applicant and mentioned in

the application, beén filed ?

{b) Have the documents referr;ad to in (a)' 7,,3 / ///Ksﬁé//% /@/Htc-/t)

above duly attested by a Gazetted Officer »
and numberd accordingly ' ? . i . /
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(2) C)

%mcu;ars‘ to be Examined Endorsement as to result of Examination

(c) Are the documents referred to in (a) 74/9
above neatly typed in double space ?

8. Has the index ot documents been filed and y&g ,
paging done properly ?

9. Have the chronological -details of repres- . ALo
entation made and the outcome of such rep- ?
resentations been indicated in the application ?

10. Is the matter raised in the application pending Mo
before any Court of law or any other Bench of
Tribunal ? .
| Sy dbued
1. Are the application/duplicate copy/spare cop- (Qb '/7 gbe a/7 //
ies signed ? o
12, Are extra copies of the application with Ann- /&.,9

exures filed ?
\;a) Identical with the orignin.al ?
Ab) Defective ?
(c) Wanting in Annxures
Nos..................;Pages Nos.. ........ ?

13. Have file size ehvefo;:es bearing full add- Al
resses, of the respondents been filed ?

14. Are the given addresses, the registered é/w
add:esses ?
15 Do the names of the parties stated in the 7&3
copies tally with those indicated in the appli-
cation ?
16, Are the translations certified to be true or Ag A
supported by an Affidavit affirming that they
are frue ?
17. Are the facts of the case mentioned in item 7—2-5
~ No. 6 of the applicatlon ?
(a) Concise ?
(b) Under distinct heads ? Yes
(c) Numbered consectively ? VA
(d) Typed in double space on one side of the y.e,s
paper ? |
18. Have the particulars for interim order prayed INE

for indicated with reasons ?
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ALLAHABAD
AR v

CBALRO. sy 193,@,»‘ .

050 havmado- Sl PETITIONER

___ Adwvocate for the
- Petitioner (s)

VAR S o _hm;pdﬁnzml's

T-'Advocate f@r thev
e _Respondent (s)

CORAM ] e
The Hcm‘ble Mr. .. w "‘A«

L

The Hon’ble Mr. P S~ Hek\;-ee X—; I'V\o\r\awwws.p\a PY\M

TR 1. »Whether Reporters of J.ocal papers r'ay ‘be allmad/
- . to see the Ju'icmmsnt ? . v S
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' 3s - Whether their Lordshipa wish to see the fair \/
- copy of the Judgemmt T
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Reserved

Central‘AdministrativekTribunal, Al lahabad,
CIRCUIT B§§§H AT LUCKNOW,

~ Registration 0.,a.N0, 51 of 1988 (L)

R.D.S.0. Karmachari Sangh

LA N IRy Applicant
Vs,
Union of India & another teee Respondents,

Hon, D.K.Agrawal, M

( By Hon'ble D.K.Agrawal,JM)

' ‘This‘Application u/s. 19 of the Admiﬁistrative
Tribunals Act XITI of 1985 was originally fileg by and
on behalf of R.D.S.0.Karmachari Sangh through-its
President. Later Oon, one of the_aggrieved Stenographers

Grade II was also impleaded as Applicant as a result of

direction issued by a Bench of this Tribuna].

2, The grievance of Stenographers Gr,II is that there
do not exist sufficient avenues -of promotion for them,
fherefore,’they have made a prayer that direction be
issued to the Opposite Parties to create posts in the
Selection Grade of Rs.2000-3200. It is also prayed that
restructure/upgradation of the posts of Stenographers
Gr.II be done so that atleast one promotion is given to

3
them after 15 years of service,

3. The factual position is that a limited per centage,
say 25 per cent, of Stenographers Gr.II is directly
recruited through Union Public Service Commission (for
short UPSC). They have been placed in the grade of
Rs.1400-2600 w.e.f. 1,1.1986 as a result of the recomm-
endations of the IVth Pay Commission. Stenographers Gr,'C!

R Reyesl

¢

s - -



~of the instant claim petition,

&)

o2,

in Research, Designs and Standards Organisation (for short
RDSO) are recruited either through UPSC or through limited

departmental competitive examination or by promotion on the

basis of seniority-cum~suitability. Those recruited

directly through»UPSC have placed their grievance by means

Their contention is +hat

in compariSXPn to other categories of posts, the chances of

their promotions are bleak. RelianCe has been placed

by the Applicants on a decision of Hon'ble Supreme Court

in the case of Raghunath Prasad Singh Vs, Secretary,Home

{Police)Department, Government of Bihar and others (A.I.R.

1988 5.C.-1033) wherein it has been held as under ;-

" Reasonable promotional opportunities should be
available in every wing of public service. That
generates efficiency in service and fosters the
appropriate attitude to grow for achieving

excellence in service., In the absence of
promotional prospects, the service is bound to

degenerate and stagnation kills the desire to
serve properly."

It has, therefore, been prayed that a direction be issued

to the Respondents to suitably grant them promotional
avenues.,

4, We have heard learned counsel for the parties and
perused record. We find that the Organisation, i.e., RDSO
hzb atr=ady taken up the matter. Anhexure 4 is a letter

dated 31.12,1986/1.1,1987 from Director General, RDSO to

- Executive Director (Pay Commission), Railway Board, New
. Delhi suggesting cadre review/restructuring of Stenographers
 Gr,II.

Sl
Thus, we have noted with concern that the matter is

1

| e/ *
-a¥ready engaging the attention of the authorities. We hope

‘ | &§7k:(§ssx<z*;ﬂ(~.‘



S

v

P
(m
e3.

that the matter will be examined abain in the light of the

directions given by Hon'ble Supreme Court, as gquoted above,

5. Before we part with this case, we may observe that

the question of promotional avenues of Stenographers Gr,'C'

- has already been engaging the attention of the authorities,

It would appear that 23 posts of Senior Personal Assistants
in the RDSO Lucknow and the Ministry of Railways have been
earmmarked for Stenographers Gr.,'C'. 50% of the posts are
to-be filled up on the basis of seniority-cum-fitness from
amongst‘Sténographers Gr.'C' with eight years approved
service in the gréde. Remaining 50% posts of Personal
Assistants are to be filled up from amongst Stenographers
Gr.'C' with five years approved service in the grade on

the basls of limited departmental competitive examination
held by the Director General, RDSO. Fourth Pay Commigsion
has also recommended grant of Stagnation Increments to
Stenographers Gr.'C', Thus, it cannot bé said that Steno-
graphers Gr,'C' have been neglécted altogether or that the
authoritiés are not concerned with their promotional
avehues. We do not find sufficient ground for issuing any
specific direction at this stage. We are of opinion that
this Application is liable to fgil éxcept as observed apove

in para (5) of the judgement.

6o ‘A 'The Application is accordingly dismissed without
any order as to cost
- Jx (@ wa 7\
1¥] ¢/ \éqp (Y% Peo.
MEMBER (&) p%jqb 10

MEMBER (J)

b -
Dated: /@ “april 1990
Kkb
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Y | 4dditional Bench at 4llahabad
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/@@ LJ; (/\0 ' gQ Lucknow Circle,Lucknow
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Sle Content s dnnexure Pages
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1. pplication }_ o 114
2. Schedule showing the names o \ 15
4ssistants who got promotion 1

Je. Schedule showlng the names of
Stenographers Grade Il who
have not been promoted even
ofter completion of 19 years 2 16-18

4e Oprder dt 15.5 85 promoting
4ssistants to the post of

Technical 4dssistant - 3 19

504 zetter dt 31012086/101087
of Director General recommending :
the upgradation of Steno Gr.lI = 4 20-202

6e Order dt 1.4.84 showing upgrdda- ﬁ '
tion of Stenos in Zongl level "5 23-25

7+ Order of dt 1.3.88 recommending
upgradation of Stenos 6 26-28
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
Additiomal Bench at Allahabad
Lucknow Circle )

LUCKNOW : ' , : s

Application No, &7  of 1088 &7

s

) R, D, 8,0, Karamchari sangh
through 1ts President Shrt NX,Iyer

C/118 /4, RDSO Colony

@3} Ma.ntkm@_r, Iacknow -PETL]

}%X)\ V/s. '

1, Union of India ' | .

through its Secretary

Ministry of milvay(Railwy Board) .
Goverament of india

New Delhi:

2, Research, Designs and Standards Organisation
through its Director General
Mamk Magar

. Lucknow e OPP,PARTIES

APPLICATION UNDER SECTION 10 OF THE

'ADMINI STRATIVE TRIBUNAL ACT, 1085
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DETAILS OF APPLICATION
1, Particulars of the applicant:
1) Name of the applicant : R,D,S,0,Karmchari Singh through its
| President |

13) Name of Father/fiushand
. President of Union

gari N X,Iyer

111) Designation and office : Operating in Research Designs and
in vhich employed

Standards Orép.nisation. :

iv) Office address €/118-4, RDSO Colony, Mamk Nagar,

Iucknow,

2, Rarticulars of the respondent:
1) | MName and/or desigmations (1) Uniog of Iﬁdia
of the respondent | through the Ministry of Railvays
| | | (Railvay Board), Government of India,

New Delhi,

(2) R,D,8,0,

through its Dﬁlrecﬁor General,

v

11) 'Ofﬁce address of the ¢ (1) Union of India through its Secretary
gespondent Mind gtry of Railmys(m‘ilvay Board)

Government of India, New Delhi,

(2) R.D, 80, through its Director General
' Mamak Magar, Iucknow '
111) Address for gervice of ¢ As above,
21l notices :

3, Particulars of the order against which application is mde:

1) Order' No,. ¢ ML

i1) Iate | ¢ NL




!
A

-3a f‘_

i11) mssed by ¢ NIL

iv) Subject in brief ¢ NL

4, Jurisdiction of the Tribumal s

The applicant declares that the subject matter of the order

) against vhich he wantsg redressal is within the jurisdiction of
the Tribuml],

5, Limitationss
V- The applicant further declares that the application is within

the limitations prescribed in Section 21 of the idministrative
Tribunal Act, 1985,

'y Facts of the case:

i

The facts of the case are gliven below:-

(1) That the petitioner is operating in Research, Designs and
Standards Organisation to raise the grievances of its employeas

including Stenogrphers Grade~il in regpect of which the present

application is preferred,

(2) That the petitioner is a trade union registered under Trade
Uniong Act and had been authorised by Stenographers Grade~II

who are its members to raige thegrievances and file the present

application on their behalf,

(3) That it is stated that the post of Stenographer Gradeeil Was
100% initial recruitment post by Union Rublic Service Commission
upto 1972 and the sczle of pay which is presently '&.1400-2300/-

is admissible to them with effect from 1, 1, 1986, _ !

(4) That the grades of Stenographers Grade-II in the Research

‘ Deéign and Standards Organisation were as followss-




A

~£.

*~4

(5)

(6)

€7)

8)

(9

By 425300/ Revised pay scale after 3rd Ry Commission report, "

SRR

- 4

Bse 210=530/- Initial grade prescribed for Ste‘nogmphers

after second Ry Commission report,

.

Bse1400-2500/=  Reviged by 4th Pay Coomission with effect from
1, 1, 1985,

That in Research Designs and 3tamhids Or@nisation(hereimfter
referred to as RDSO) out of a total strength of 110 Gradee:l
Stenographers, about 53 Stenographers have been directly recruited

based on the results of All India Competitive Examination held by

the Union public Service Commission and belonging to batches of 1964

. to 1969(those 53 hereim fter being referred to as UPSC Stemographers

of RDSQ) .

That since there was a2 total promotion block for Stenographers,
hence in the year 1977 the Third Pay Commission recommended Selection
Grade to these Stenographers in the RDSO who have completed 14 years

Of service in the initial grade or have completed 3/4th span of their

initial grade,

That in the year 1978, about 22 stenographers in RDSO were given

Selece.:lon Grade in accordance with’ recommendations of 3rd my

Commisgsion,

That it is asserted that while recommending Selection Grade the

- Third Pay Commission clearly asked for review of strength of

Selection Grade very 3 years with a view to provide Selection
Grade posts to more Stenographers after completion of requisite

period of service'.

That 25 against above, no review took place with the result that

after grant of selection grade to 22 Stenographers, this mumber

/



\““

- €10)

(11)

(12)

113)

-

remined stagrant and, therefore, though more a.nd mors
perzons vho bec«me entitled for Selection Grade on completion

of 14 years service in the initial grade or wlgo have comleted:

3/4th-epan in the inttial grade were not allowed Selection

Grade due to failure,of Administration to review the cadre .

strength of the ,Stenpgraphers Grade-11I,

That it wbuld not be out of place fo mention here that before.
submission of 4th pay Commi ssion'’s report, the cadre strength
of Stenographers Grade II in RDGO wa.s frozen .due to impov-zition
of a yardstick only for Stenographers Grade-II vhile for others
there was no such yardstick provided and, therefore, except
Stenographers Grade II in the RDS? all other posts contimed

to grow in mumbers with the passage of time{., .

That even making a comparison amongst Sterographers of Indian
Railways as a whole, such an unworkable yardstick (i,e, sharing

half Stenographer at Junior Administrative Of ficer level) was

imposed only against RDSO Stenogm,phers-“hereas in Railway
Board/Railvays/Productlon Units, a far more liberal Raxxsy
Rxkwx gt idxn e p,ard'stick ws being adopted resulting in.free
érowth'of the cadre with consequential cha\nces of promotion

etc,

That further before publication of 4th fay commigsion

‘Report, the cadre restructuring was done in respect of

almogt all eadresshosts in the RDSO except the post of
gtenographers vhich resulted in UPSC Stemographers of RDSO
(belonging to batches 1964 to 1969) remining in the initial

recruitment grade only,

That for exriple, Assistants vho were also in the same
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scale of pay got next promotionAipgradation in only about
10 to 15 years time and in some cases was even less vwhereas
the UPSC Stemographers of RDSO continued to remin in initial

recruitment grade on the same post even after putting 17 to

19 years as on 18,6,1985, A schedule is enclosed to this

appl:lmt:l.o‘n showing comparison Qf Assista.nts‘and Stenographers

as Amexures-l and g e Inciddntally out of 87 Assistants only

10 were direct recruits from UPSC as on 24;4.86(f1gures

- furnished by DG/RDSO) in the case of Stenographers, out of

(14)

(15)

(16)

110, there were 78 direct recruits out of vhom about 53 are
still in the initial recruitment grade which ;ls very pecukiar

to RDSO alone as per admission of DG/RDSO himself,

That further persons like Shri Arshad All Xhan who was
appbinted as Assisfa.ht in RDSO in the scale of Bs,425-800/~
on 14,7,1975 has bean given promotion on the post ;)f
Techuical Assistant with effect from 6,9.1985 in the grade
of I5, 700-800/ which tas now been revised to s ¢ 2000=3200 /=

with effect from 1, 1, 1985,

That the aforesaid promotion of Assiétant-s on tﬁe post of
Technieal Asgistants became possible because of their cadre
restructuring done by the Respondents with effect from

18, 6. 1585 in pursuance of the order passed by the
Respondent MNo,1 on 16, 5, 1985, A true <;opy of the said

order is annexed as jnnexure=3 to this application,

That in the order dated 15,5,1985, the Ministerial Staff
has been given upgradation on the ground that there is

acute stagnation and, therefore, this cadre needs
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(17)

(18)

(19)

restructuring but at the same time, no consideration was

Mde in the cadre of UPSC Stenographers Grade-II of RDSO,

That the petitioner contimied to mke representations

- to the opposite parties and, therefore, on 31.12;864.1.8‘7

‘the Director ‘Genera.l, RDSO addressed a letter to the Exeautive

Mrector(Pay mmission). Ra.ilvéy Board, New Delhi and clearly
stated that the Stenographers Grade II who joined RDSO through
Union rublic Service t:oxmniSSiox; some 20 years ago were still
continuing in their origiml grade of recruitment and are
likely to retire in the same gra‘de; The Difector General, RDSO
therefore recommended reexamim tion and sa.id that the
conciusions' arrived at earlier by\_the Railw;;y Board vere

erroneous,

That in the aforesaid letter, the pirector General also

requested for cadre review/restructuring of Stenographers

 Grade II on the same lines as that of Assistants® promotion

to the post of Technical Assistant.

That 1t would not be out of place to mention here that

-the plrector General also took note of recommendation of the

4th Pay Commission which are as follows:

"Para 23".3 - 'Every efibloyee should be able to get at least

one promotion after 15 years of service,

Para 23,10~ There should be cadre review after a prescribed
period with a v.iew to igentifying the grades/
posts which could be upgraded taking into
account thelr duties and responsibilities
consistent with the need to promote efficiency

in administration,
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(24)
b ac
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Parz 7,61 « after all mo government employee thinks of retiring

from the post from which he starts, xxx i

Promotion is, therefore, really a concemstin the

atrueturing of pay scales. ™

That it is not out of place té mention here that the 4th vmy
COmmission had also observed vide parz 7,63 that tvhere relief

to an employee is mot likely to be available under the existing
rules or regulation, suitzble remedial action has to be takt;an even

1f it relates to an individual,®

"hat it is asserted that one UPSC Stenographer of RDSO shri P, Prasad

(of 1964 batch) retired in the initial recruitment grade as Grade Il

after putting in'about 23 years on 3lst January 1988,

That 1t is further asserted that the foreblod:lngs expressed by the
4th Pay Commission vide para 7,61 aforementioned(viz Government

se;Va.nfs retiring in the»imti_.al recral tment gr,ade itself) would
be 'more_ pronounced in the ®se of UPSC Stenographers of RDSO, 1f

timely relief is not given to them,

That from the above, it would be seen that even on an independent

”

amlysis, the Director Gemeral came to the conclusion that the
Stenographers Grade II have not been treated justly and that thelr
case deserves reconsideration, A true copy of the letter dated

81,12.86/1.1,87 is annexed as gonexure=i to this application,

That further on 27, 8, 1987, the Union Governmentv informed

the Lok mbha that the Government had decided in principle to
give ét least 2 promotions to its employees during their service
period; this information was given to the Lok Sabha by the then

Hon'ble Minister for Perscnnel Shri B.S.ENG;I.‘I.

m'tl'ikewise the third Pay commissﬁn'also held as fpl].ows:-
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(28)

(29)

-in between 1.4,84 and 15.5;1935.
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"here promotion blocks have occired because of the

structuring, solution should be sought in reviging the

cadre structure,

Granting promotion ig one of the few effective instruments
lyeft with the Management for rewarding good performanceand
thereby 1mpr9ving efficiency; Selection grade should be allowed

%o Stenographers vho are todey in the scale of Rs, 210-425(210530),

Tat despite the above, nothing has been done in the mtter
with the result that Uésc Stenographers of RDSO vorking for
the last 17 to 23 years have not bgen allowed a‘ny promotion/
upgradation or even selection grade vhich was ,gra‘nted to the
ministerial Assistants of RDSO to those who have put in only
10 years of service, In addition about 24 categories of staff

have been restructured involving about 650 employees of RDSO

That further even in Zoml Railways, cadres of Stenographers

have been restructured and given upgredation with effect from .

1, 4; 1984(copy of which is enclosed as Anexure«5 to this

Application,

That hovever other categories of staff vho were upgraded in
RDSO had already been given two to three promotions wherens
UPSC Stenographers in the RDSO as stated earlier are still

remining in the intial recruitment grade,

That 1t would not be out of place to mention fhat the 4th

Pay Commission ha&e recomnended that for certain categories

of posts like the Organised z\écounts Staftf and Junior Bngineers, ‘
the Selection Grade should become promotioml level{vide para

23,10),



/)J )

(30) That further it is not out of place to mention here
that on 19,1,1988, the Government of India, Ministry
of Railways allowed Selction Grade of ks, 4500=5700 to
Group‘ 'A' Class I officers(mngineers) with effect from
1, 1, 1986, 1t is, therefore, wrong to say that the

\ Government of India have discontimied the practic\e of

creating Selection Grade for its employees/officers,

(31) Tat granting Selection Grade/uaking it promotional level
}‘ to some and at the same time discontimuing/delaying the same
3- to UPSC Stenographers of RDSO is a gross diserimination
against the latter and is violative of articles 14 and 16

of the gonstitution of ‘India";
€32) mét it is f@;t@gr étatgd ‘that UPSC Stemographers in
hﬂMStriésAtpgci}g;; foj;cé's; have been classified as
Group 'B' (th?\xglxnon-gi,%?ttedg and hence diséontinuing
Y _ S8election Grade to Group € by ilth my commission is not
applicable to UPSC Stémbaraphers of RDSG, Thé Beloctlon’ >

Grade ghoilld hive, therefore, been contimugd, = '.= =% '« +& i

LI PPN - :
N R

. . . B o
e S e

[
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(33) That 1;&. ’v.i'.’ew of above, UPSC Stemgmpﬁefs of RDSO dese;'ve
. at least upgradation/restructuring cn par with ‘that of
Assistants as these Stemogriphers are also working in the
samé” grade as that of Assistante'i,e, ko 1400~2800 having
‘been directly recruited on ALl India competltion,

e T T S

PR

(34) That besides the above, the Govermment of India, Depariment

"6f Persomnél & Training, New pelhi vide its 0,M,No,

: '3503473‘]87-‘*%1:1:(1)) dated 1st March 1988 has also rgcbmended

" fntroduction of highe'r level posts in the scale of ks, 2000m3200/=
for the gtenographers working in non-sécretariat Organim?::lons

of the Government of India, a copy of whica 1s enclosed




(35)

\T» (38) That from the facts and the circumstances stated above,
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herewith as gnnexure<6 to this application,

That a perusml of the above O,M, contained in Annexurew-§
1t would be seen that the Department of Personnel &
Training has in a very clear terms recommended that in
order to ensure that there ig uniformity in all the

Departments in framing recruitment rules for the new level

- of posts, the following guidelineg in regard to designation,

clagsification and method of recruitment ete, are issued:

(1) Designation = Senior P,A,
(11) Classification - General Central Services Gr,B

. ‘ (Gazetted),
(11i) Method of reerultment:

then the higher level p‘osts are created in the scale
Of 1542000-3200/- as per the notification mentioned
above, the position in rggard to the set up of
Stenographers ;I.n an orga,rﬁ.zation my f?,lJ, into either

of the two categories mentioned below:

(ai) The grade 1mmed:l.a'tely ‘below the post in the scale
Of 142000-3200) vwould be the one in the seale of

L4

Rse 1640-2900(pre=revi sed is,500-300) as there sghall
be some posts in that organisation below SeAe Gelevel

for which Stenographers in the scale of Rs,1640+2900

are still to be attached,

(b) Other cases where there are no posts ¥of Stenographers
left in the scale of Ps 4 1640~2900 after upgradation
|
or otherwise and the next lower grade posts oi.?

. Stenographers available are only in the scale of

%o 1400-2300 (pre-revised ks 425-700),

¥
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it is very much cle2T that the case of the petitioners

has been grossly discrimim.ted with those equally placed

and the petitioners deserve to get upgrada,tion/promotioxi

as that of Aseistants;
5 7. Relief(s) soughti-

In view of the facts mentioned in paragraph 6 above, the applicant

prays for the following reliefg:w

(1)  to direct the opposite parties to create Selection Grade
of Rs, 2000-3200/~ for the UPSC Stenographers Grade II
of RDSO in the scale of ks,1400-2600/- with effect from

1, 4, 1984;

- (11) to direct the opposite parties to restructure/up'gmde
the posts of UPSC Stenographers of Grade II of RNSO at
lerst as had been done in the case of Assistanté(so that

UPSC Stenographers of RDSO may get at least one promotion

gince they remain for 17 to 23 years in the initial
-recruitment grade, the relief being given restfospectively
as was done in the Railways/RDSO i,e, with effect from

1,4,1984;

(i311) the opposite parties my also be given any other direction
or order as this Hon'ble Tribunal deems fit and p!‘Oper‘
in the circumstances of the case, on the following amongst

other groundsie«

I) Because Selection Grade granted to Stenographers

Grade 11 earlier cannot be discontinued,

1I) Because the case of the UPSC Grade II Stenogriphers
AN " of RDSO camnot be discrimimted with those equally
\\\ , | place in utter violation of articles 1_4 and 16 of the

Constituion of India;
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(E3I) Because the WPSC sténczgmphers Grade 1I working in
RDSO cannot be given di seriminatory treatment as
“only this class has been left out and has not been

given benefit of restructuringﬁipgrachtion;

.

(1v) Because recommendation of Pay Commissions cannot be

1gnore;l without sound reasoning,

(V) Because the UPSC ;Sténographers Grade II of RDSO cannot
be allowed to remain in the same recruitment grade for

more. than 15 years,

Interim orders, if prayed for:

Pending final decision on the applieation, the

ipplimnt seeks issue of the following interim order:e-

w NIf =
Details of remedies e:d:uaéged:

The applicant declares that he has availed of all the

remedies évailable to him under the relevant se:irice rules ete,

‘The representations preferred to the opposite parties are of

10,

10, 12, 1986, 14, 3, 1987, 4,4,1987, 30,10,1987 ete, remained

unreplied so 'far;

Mrtter not pending with any other court:etc,
The applicant furthér declares that the matter regarding
which this application has been mdé is not pending before any

court of law or any other authority or any other Bench of the

" Tribumal,




L]

11, Particulars of Bank Draft/Postal Order in respect of
the Application Fee:

1, Mame of the Bank on which
drawn '

e

2, Demand Draft Mo,

or
Mimber of Indian Postal . D.p LBREA e4
orders
| 4
' ) P
3, Mame of the Issuing post s e B A e
~ office _
} - s
' 4, pate of issue of postal - N v o - &8
order{s)
'5. Office at which payable = Lo ﬁ%fm/fM

£

12, Details of Index: _ !

An index in duplicate containing the details of the documents e

to be relief upon is enclosed, | .

13; Iist of enclosures, |

In vefifimtion:

. I, N,K.Iyer(MName of the applicant President), son of
4 CWCONATERSAN

M_\I_E_Q\ ‘aged about GL\ years, working as Hon.President

of RDSO Karmachari Sangh, resident of B/3 Rajajipuram, Iumcknow, do
' hereby verify that the contents from 1 to 13 are true to my persoml

knowledge and belief and that I have not suppressed any ‘materia.l

facts; \{J&j

_T_ Place: Lucknow Sigmture of the Applicant
Dates - June, 1988,
To 1

The Registrar

Central Administrative ’l‘r.t.maa.l
Lucknow Circle

Lucknow




e

| IS
IN THE CENTRAL A DMINISTRATIVE TRIBUNAL
Additioml Bench at Allahabad
Luckrow Circle,Lucknow
’: Application o, of 1988
. R.D,8,0, Raramachari Singh . _ Peti tioner
| V/s,
— i Union of India and anr, P Opp.Barties
. ~ ANNEXURE=1
S tatement showing particulars of Asstts, for promotion
S as Technical Asstts,
} ~
,,_l‘hme Date of 1Inte of promotion’ Time taken for
" appt.as as Tech,Asstt proriotion
Asstt, in the sczle of :
‘ Rs«700-€C0 revised
o to 20003200
. Ve €y Ffe 1 1,1986
sn T.¥, Chattopachyzy 5,3,73 18,6,85 ' 12 yrs 3 mths
i ' SPO 233 of 85
N Sh ML, Jalhotra  3,2,69 -dom 16 yrs 3 mths
gh J,N, Singh 20,9,69 wdom . 15 yrs 9 mths
Sh 8.K,Bose 10,11,69 -do= 15 yrs 7 mths
¢h Sividhar 13,11,69 0= 15 yrs 7 mths
Sh aJayab singh  12,2,71  18,6,85 14 yrs 4 mths
‘ : SPO 236 of 85
Sh M,L,Bhl 2,6.71 6.9,85 14 yre 3 mths
| SPO 358 of 85 »
$h §,N,Dutta | 20,8.73 ~dCe © 12 yrs 1 month
Sh RL.Pharma . 21,8,72 ~d0- 12 yrs 1 mth
Sh A.A.Khan 14,7,75 ~Co= 10 yrs 2 mths
COnclusion - Shr:l A.A.Kba.n Asstt, on 1417,75 and Technical Asstt,
on 6, 9 85 = got promotion withih 10 yrs 2 mths.
‘i Shri M L,Malhotra Asstt, on 3.,2.60 and Technical °
‘ Asst, on 18,6,.85 =L16 yrs 4 mths,
—_— " TRUE COPY
eu bl

P J(’ Srt'msf"va




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
. Additional Bench at Allshabad
Lucknow Circle, Iucknow

R,D,8,0, Farmcharl Sangh

: ve Petitioner
¥/s
« Union of India & anr, -.; o Oop.farties
. l , E AmRE-z
) ' -

t

Statement shoving the particulars os Tenographers Gr,II
] wWeo have not been given'promotion/hpgmdation even
Zq after completion of 17 to 19 years of service.

} 81, Ne, Name . Dt of appt. Total service
o as 8teno on 18,6,85
i L © Grade 1I as Steno gr,Il
1 .2 | .3 4 |
*! s/ srt | Yre - lithe
1 K;A;' velayadhan o 6,9,65 1 = 9
2 é.x;imcnxm' o 6.9,65 19 -« 9
3 T BMoorld ST 11,66 19 - 6
P o
4 RJagdeemn o 17,10,46 18 - 8
Y/ T'is " GL,Mattactarjee , .1.10v.66 18 - 8
%a  J.Ngen 1,10,66 18 - 8
357 ‘SeS,Rattan 17,10,66 18 - 8
8 K.R.Upadhyay . 11,10,66 18 - 8
| 9, V.R,Jose - ' 14,10,66 18 - 8
- 10, " N.P.Gosain o " 15.10,66 18 -8
11, : .é',m. Thavan  10.2,67 18 - 4
12. © Mohd, Muse Sahib - L. 17,11,67 17 = 7
13, RS Tanefa | 17,1,67 18 - 5
14, .  B,R Sharm | | 26.10;“67 17 = 7
| 15, B elnotr | 411,67 = 177
. 165;  1K Bhat '  saner 17 = 7

17, KoM, L, Sharra 8,11,67 17 - 7




18,

19;
20,
21,
22,

23,

X

&

27,
28,

30,

31,
32,
33,
34,
35,
36,

37,

38,

39,
40,
41,
42,
43,
44,
45,

46,

' N. Pa,ghavan.
Y, F, Chug ‘
G, Pachakrishnan

R,C,Jethra

Tej Pal Singh
Jarmil Singh

mt g, Joge

8. K, p,roré.

£.K.Saha.

3.}, Bowlekar

M, Lo Qriva sfaﬁ.

G, N, ¥al1ya

V.B, Dudeja

¢. R, C;opa,lk;'i shrana
M; Vecopuri

Covind Ram

Avinash Chynder
é.ii. Velayachan Mair
o é. Maichken
Sawari 1al
8.P.Malhotra

A. V.A:di shankar
Sa:ra bjeet i ngh
M., chauhan
MxitxSkxlean S,F,Jain
;q_vta- r singh
‘D-..P,Pra. bhakar
ii a‘rcha ra n £ ngh

B. Do Sha rnia

16.10,67
13,11,67 :
4.11,67
6,11.67

3,12,67

' 6.6.67

6,11,67
27,7.67
3.7.67
13,9,68
5,10, 68
5.10.68
11.8.67
17,1.2,68
14,11,68
12,11,68
22,4,69
6.2.70 '
10, 9.6
18.11,69
9,9,69
6.12,60
29,4,70
13, 69
2%.. 69
17.1.70
27,12,69
27.12.69

24,12,69

,'16-

15 -

17 -
17 -
17 -

17 -
a-

17 -

18 -

17 -

i

17 -

17 -

16 -

17

Y

7
7 .
X Deputation
5 .

C Deputation

7

11

4 - '

16 o

17 -
16 -
16 -
16 -
16 -

15 -

15 -

e

15 -

15 -

15 -

-

16 =

.

16 -

15 -

15 -
15 -

16 -

8,
g
10 bép;xbation :
7

8

neputation

N

7 Deputation

9 Deputation

6
6

6 Deputation
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47, N,Krishmmrthy

48, Desh R,j Sharm

49, G,R,Bhugra

50, R,X,Gupta

51, R,B,Gipta
52, Poj Mrain Khanm

53, T,R, ovindraj

-3 =

18,10,69

4,12,69
5.1,71
5.2,71
24,1,71

207,71

3.11,71

-vvan um

15 - 8 Depvufé.tion
15 - 6 | /
14 « §

14 -4
14 - 4
13 - 11

13 -171

TRUE COPY
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IN 1HE CENTRAL ADMINISTRATIVE TRIBUNAL
Additioral Bench at allahabad

Lucknow Circle,Iucknow

- i
1

Applinication No, of 1988

R.D, 8,0, KARAMGHARI $ANGH o Petitioner
: V/s
LI co ) P ' “4?,
. Union of India & anr, e Q)p.l‘arties
[} - . . : F - i 1
ANNEXURE=3 S
Govermment of India
Ministry of Railways
(frailway Board o
» No, ERB~I/84/46 /19 New pelhi dt, 15,5,85 '
' The Director General
\ Ro Do s. Qc
. Incknow

Sub: Uptradation of Ministerial staff of RDSO on .
account of acute’stagmt:lon/cadre restructuring,

Ref:

Your letter No,l/ESAPG dt 17,8,1984 and 19, 9,1984

Ll T

Sanction of the Ministry of Railwa.ys is hereby communi ca.ted

to the upgradation of the following posts in RDSO for a period of one year
from the date of operation:=

[}

1) 10 pots of Assistants in the scale of k,d25=800(ES) to

Section Officers in scale of Rs,650=1200(RS),

1) 7 pots of Assiqtants in the scale of Rs.425-800(RS) to Technical

9 Assistants in scale of K, 700-900(ES)

3

This issues with the concurrence of the Fingnce mrectorate

of the Mini.stry of mn‘vays.

. 8d/-
(R,R.,Kohli)

Deputy Secretary (W).
copy to:

1, The Jt. mrector, Fimnce, RDSO, LKO

2 The Ddrector of Audit, Northern Rly, New Delhi !
3. F(E) I branch, Railway Board,

TRUE COPY
ATTESTED

@. 17( Sn'm[am

Adv ¢ ts
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EN TE CENTRAL ADMINISTRATIVE TRIBUNAL
Additional Bench at Allahabad

Lucknow circle, Iucknow

- Appln,No, . of 1988

i

R,D,8,0, 'armcharl Sangh
) !

: .o ‘ Petitioner
V/s,

Union of Indla & anr e op.Parties

w | 3 }ﬁmm.} : '

EV;C'.tf;chanulu | o

' Pirector General ) ]

‘D0, No.A.}EsmpG/mcn | 31, i,z:se /1.1,87

‘Dear Shri Chatterjee,

i . , :
i Sub: Cadre reviev/restructuring of Stenogrzphers Grade 11,

| Ref: Board's letter No,PC,I11,86,/U2G/5 at, 5,12,86, -

Board had issued cadre restrucutringAipgradation orders in
the last 2 years for various categories in RDSO and has been well received

by the staff. But the categary of Stenographers Grade II is bne which.

128 been left out of the purview of such restructuring,
] '

A proposal was
s;ent to the Boaard -

' a) for grant of selection grade in scale Rs4650-260/RS; or

i

b) to creste 46 superanuerary posts in grade Bse '700-900/33 pzrsoml
i{ to ‘the incumbenté. ¢
2, Board vide their letter under reference have not agreed with

tfie proposal -

; a) 1in view of the*Government's decision to disctonimue the selection
"e grade; oL
1 .

b)  that supemumeré.ry posts camnot be created for purposes of
‘~ stagmtion; and

. €) that the abnormal stagnation might be occuring on account of

T I TS

the fact that eome Stenographers mugt have started their

- i;'
career as LDCs in scale By 260-400/w, A



S

&/

3, In regpect of (a) above, I would like to bring to your
notice that the 4th Pay Commission, apart from discontinuing
the selection grade, had also made the following recommendations

- vhich are relevant in this case, I quote the relevant paras -

a) Para 23,3

Bvery employee should be able to get at least one promotion‘

after 15 years of service,

b) .m.na—ﬂ.lﬂ .
“There should be cadre review after a prescribed perioﬁ
~with a view to identifying the grades/posts which could be
upgraded taking into account their duties and regponsibilites

and consistent with the need to promote efficiency in admnis=
tration,

c) Para 7,61

Affer all no govermment employee thinks of retiring from the
post from which he starts promotion ig therefore really

a concept in the structuring of pay sca,les;'

‘ 4. From para 3 above, you appreciate it flows that some cadre review/

restructuring is alled for in this case, In this context I draw your
a»ttention”to' Board's letter N, ERBI /84/46 /19 cdated 18,5,85 vide which 7 “‘5
»‘poté of Sfssistants (gcale &;425-800/218) have been upgraded as Technical

Assistants(scale 1s,700-600/RS) and this ratiomale and justification

holds good in the case of Stenographers Grade II also,

5, I, respect of (b) of para 3, the suggestion vas made as an

aiterna.tive to the first suggestion, If creation of supérmmerary

posts is not possible. cadre restructuring can be restorted to as

suggested in para 4 above,
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6, The R&P Rules for the post of Stenographers Grade .II
upto 1972 provided for 100%vthrough UPSC gome 20 yeé.rs back are
sti1l contimiﬁg in their grade of recruitment, and are likely
to retire in the same grade, It ig in this context 1I feel the
Whole ca.se has to be examined from an entirely different angle
_H" in the Board'sioffice, This point theréfore calls for re~sxamination

as the conelusione arrived at in para 2 of Board's letter are

erroneous .

N
)

7« 1In view of the position explaihed above, I request you to
Please re~cxamine the whole cage for cadre review/restruéturing

of Sterographers Grade II on the saMe lines ag that of assistants

to Technical Assi stants,

8. The information asked by the.Board isa ttached in the Annexure,

With best wishes,

Yours sincerely,

DAt 1 amexure , (V.C,V,Chenulu)

Shri G,Chatter Jee

K}
.

Brxecutive D:Lrector(!’ay cOmmission) _ ’

Railway Boa rd

New Delnt - TRUE COPY

ATREED,

| .Q), 17{ Stivasteva

Adv cate’
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ADDITICNAL BENCH AT LUCKNOW

IU Cudow Circle, IMckmow

Application No, of 19088

R.D,8,0, Rarmachari Sangh . Petitioner
V/s;
, & ,
¥xRy8¥® Union of India * anr, . Opp.Parties
n )

, ANNEXURE=S

N oo ms :
Letter ‘o.PCIII/St&/UPG/lG Dated 2,2,85

Sub: (adre Review and Restructuring of Stenographers on
Indian Ra,ilways

The restructuring of the Stenographers has been under

consideration of the Ministry for somet:l_me; The Mindstry of
Railvays have decided with the approval of the President that to
restructure the @dre of Stenographers on the Zoml railway,
Production Unit as detalled in the Annexure enclosed;

2e gtaff selected and posted agyinst the upgradaded posts

as a result of restructurihg will have their pay fixed under

Rules 2015-B(FR 22C)=RII w,e,f, 1.1,1984,

3. It has also been deciced that 23(twenty three) posts of
typists 1in scale Rs;260-400 ghould be surrendered on the Zomal

Railway and Production units as indicated in the annexure,

4. The existing classification of the posts covered by
these restruéturing orders as ’Seleétion' and 'Non-gselection!
as the éa.s;e my be, remains unchanged, However, for the purpose
of implementation of these orders if an indivigual Railway
Servant becm_me due for promotion to ohly one grade above the
grade of the post held by him at present, on a regular

basis, and such higher grade post is classified as a (Selection'
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post, the existing selection procedure will stand modified
in such a case to theextent that the seleetion wilibe based
6ly on scrutiny of gervice records without holding any written

and/or vivaevoce test, Under this procedurethe categorisation

'outstanding' will not exist,
5. In case, however, an a result of these restructuring
orders, an individual reilway servant becomes due for promotion

to 2 grade more than one grade above that-of the post held by

procedure of ée],ec‘tion as aforesaid will be applicable only to the

first batch promotion{if that post happens to be a *Selection®

post) the second and subsequent promotions, if any will be based
only on the norml rules relating to filling in of ?Seilectiont
of 'ion-calection' posts (as the case my be),

6, Vacancies existing on 1,1,1984 and those ariging on that

date from this cadre restructuring should be filled in the
folloving sequenceé

" .

id ¥xmxark from panels approved on or before 31,1,1985 and

airrent on that date) angd

-

vn) brlance in the mamer indicated in paras 4 & 5 aboves

7. The existing-rule and orders in regard to reservation

for SC/5T will contime to apply while filling up additioml

vacancies in the higher grades arising as a result of restructuring';

8. The non-functloml selection grade pos.‘cs,. if any, created

in the categories coversd by these orders should be a,djuséed _
against the upgraded posts, any holders of Nonefunctional selection
grades not so adjusted will continue to 'retain such grades as

personal to them till the next review, Details of such cases should

be reported to the Board by 31,7,1985,
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9, I, all the categories covered by this letter even though more posts

in higher scales of p,y have been introduced as a result of restrucutirng,

i

fhe hagic function duties and responsibilities attached to.thesge posts at

present will contimie, to which may be added such other duties and regponsibilities

a s considered appropriate, -

l Annexure
1 .. .
. Railway No,of posts No,of posts No, of posts Rema.rks
“ in scale 15,550~ 1in scale k5,425« of typistséo -
: 900 to be ’ 700 to be upgmded be surren-
i upgraded to RS $550=750 dered
j Rs0550=960 ‘ , ' —
Central 5 35 3 ‘a) The distribution of
n . ) : posts in B5,550.960
Eastern 5 g 42 -3 '
R : should be earmarked
Northern 6 35 ' - | , by the G,Ms for
- : _ important principal
N E.’%ly 3 o 28 2 .- Heads of Deptts,/
‘ ‘ ' ' DRMS when the work
.rs.. 3 E 15 - 1 load on the Steno=
' graphers is consider-
SOuthern 5 . 35 ' 3 ed to be heavier,
S.;;C.Rly 5 21 2 b) The distribution of
! e o : .. - . Posgts in scsle
S, B, RlY 5 . 42 - 3 854 550«750 should be
: " . - ' done by the Qis to be
Western 5 28 _ : 3 attached to important
“ » _ Jr,Admn gre.de posts
CLY 1 ' 7 - in HQs and divisions
| ' ' _ , . of the zomal milways
DLV 1 3 ' - & Production Units,
: o ‘
ICF

TRUE COPY

VAR

S/u'asif va

Adv.cate
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IN THE CENTRAL A DMINISTRATIVE TRIBUNAL
. ADDITIONAL BENGH AT ALLAHABAD

Lucknow Circle,lucknow

R.D. 5.0, Xaramchart Sangh £ | Petitioner.
'l/s- ,
Uniom of India & anr, i3 Opp.2arties

Copy of Govt of India, Dept,of Per, & Trg. 0-.M.No.-35034/
3/87-1stt, (D), dated the lst ‘March 1988 - .

Stenographers in Non-Secretariat Organisations of the Government
of India o .

*

Introduction of higher level posts in the scale of Ps';2,000-3, 200/=

*
P m -

The undersigned is directed to say thatin accordance with the Ministry

{

of Finance (Depariment of Expenditure), Notification No,F,15(1)-IC/86,

dated the 13th September 1986, stenographers attached to the officers of
 Senior ;fgdministt"ative Grade or equivalent posts will be in the scale |

© Of 1542,000-60-2, 300-3B~75-3,300 and these posts are to be crested by

upgrading the required mumber of posts of Stenographers from the lover

grades;

‘2 In order to ensure that there is uniformi’_c_y in all the Depariments,

_ infra,nﬁ.ng recruitment rules for the new level of posts, following guidelines

in regard to desigmtion clagsification and method of recrultment etc, are

issueds=

(1) pesigmtion = Senior P.A,

(11) cClassificatione Genersl Central Services Gr,*'B)(Ghzetted)

(iii) Method of recruiltment:?

Bhen the higher level posts are created in the scale of Rs'QZ,(X)d~3, 200

2g per the notification mentioned above, the position in regard to the set
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.

up of stenographers in an organisation my fall into either of the

: two categories mentioned belowe

(2) TYe grrade immediately below the post in the scale of fse2,00.3,200
_t «
would be the one in the scale of Rs";l,640-2, _900(pre-revised Rs';500-
900) a.s there could be some posts in that organisation below

SeAs G level for which stenographers in the scale of i,1,640-2,000
: are gtill to be attached,

- .. .
]

! (b) Other cases vhere there are .no posts of Stenographer left in the
_ .

f scale of Bs,1,640-2,900 (pre-revised !EY.SOO-QOO) as there could be

o sofie posts in that organisation below §,4.G. level for which

Stemographers in the scale of %;,1,640-2, 900 are still to be
'atta.ched,

o e

(b) Other cases where there are no posts of ‘stenographer left in the
! ) B

v scale of aé‘;,l,640-2,900 after upgradation or otherwise and the next
~ ]
lower” grade posts of Stemographers available are only in the scale
P . |
:

- _ of 35;1,40-0-2&30{_)‘ (pre-revised Rso 425-700),

1” 3. ASI regards the 1mlﬁedia'te vacancies becoming ava,iilaible in the grade

1 .O‘f;‘Sr. PoAe as a result éf upgradation of posts as per the notification,
b dated 13,0,1086, these will be filled by promotion on the basis of
ﬁ t{on—selection from anbngst the. ofﬁéers possessing 2 years regular service
a in»-the grade of Stemographers, Gr,I failing which with combined regular -
1 service of 7 years in the gradde Stenographers, Gr,I and Stenographers Gr,II
i and failing which both 7 years regular service in the post of Stenographer
Gr, 11, »ﬁhere the D,P,C, does not find elig;.ble of ficers ‘f.it' for promotion,
S — 1 . . .
/ the ca,sé will be got assessed periodically till éuch tiuie the officer

ig found fit for holding the post in higher grade viz, Bse2,000=3,000,

Ti1ll then, he willc.:ontinue to draw pa.y in the pay scale of IE;~1640-2900

. or Rs,1400-2300 25 the case may be, In all cases, promotion will be



effective from the date of D,P,C. or the date of taking over the

charge of the hilher post, whichever is later,

4, The remaining vacancies, if any, shall be filled by transfer

on deputation from the following fields:- ¢
Stenographers of the Central Govermment=-

{1) Holding amlogous posts on regular asis;
or : '

(i1) with 2 years regular service in thesale of k,1,640-2,900
or equivalent; or
(111) With 7 years regular service in the scale of Fs,],400-2, 300/~

or equivalent,

5, Ministry of Flmance, etc, are requested to frame recruitment
rules for the new level of Sr.P.A. on the above lines and also to
hold b,P,Cs, fo.r effecting promotiong of eligible officers as
early as pogsible, The @gra.de of Sr; Pede beihg Gr, 'B' post, it
will be necessary to obtain the concurrence of the U,P,5.C.for

notifying the recruitment rules for that post,

g). K. Siivastava

Advccate

-

.
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by the authorities are annexed as Annexures &QA l‘o SA

- Encls: Annexures

IN THE CENTRAL ADNIﬁISTRATIVE TRIBUNAL Ciig%éfl/]
Additlonal Bench at Allshabdd
-

' Circuit Imckhow. Orlglnal Appeal No.51 of 1988(L)

R.D.S.0. Karmmcharl Sangh ‘o Petitioner
Vs
Union of India cee Opp. Parties.

Supplementary Affidavit on behalf of Petition-er.

I, N.K. Iyer, 5/o of Sri K. Natarajan, aged about 64,
Honorary President of RDSO Karmachari Sangh, resident of B/3
Raaaaipuram, do hereby solemnly affirm and state as under:

That the deponeant is the Pre81aent of RDSO Karmachari
sangh, the petitioner in the above noted cpse and is therefore
fully acquainted with the facts' of the éase deposed to herein -
as under: 4 |

That the case of Stenographers Grade 1I working in‘RDSO
has been continﬁously raised from every level possible and there-
fore on 14.3.87, 4.4.87, 30.10.87,'22.2.88 and 8.4.88 representations
were;made to the_authoritiesvas would appear from the copies of the
representations filed herewith.

' That on 3.10.87 the Ministry of Personnel and Public
GrieQances and Pengion of the Government of India referred the
matter to the Ministry of Railways and have asked them to dispose

of the repreaentetlon of RDSO Stenographers.
Two copies of the representations and the reply sent

That the aforesaid representatlons and reply sent by the x;

authorities could clearly show that the matter has not been finally

‘decided by the opposite parties and it is still under consideration

but the authorities have already taken a long time and there is no *.
likelihood of the case being disposed of by them at an early date.:

Hence the application to this Honorable Tribunal was filed.

| o\
(N.K.Iyer)

Hon. President Kgrmachari Sangh
(Petitioner)

]



A

—

AL

£ M

' /co?gﬁm_\\
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL S AUY 9
Additional Bench at Allahabad - T
 circle Iucknow. Originl Apoeal Fo.51 of 1988(L)

- ReD.§.0. Karmachari Sangh eor Petitioner.
‘Union of India. | .o Opp. Parties.

AMEXURE SA -
Memorandum submitted by RDSO Stenographers at the time of
CRB's visit to BDSO on 14.3.1987.

Re: - Resﬁructure of Grade II Stenographers cade in RDSO0.

Ref:  DG's latest D.O letter No. A/ES/UPG/Tech dt. 31.12.86/1.1.87

+

e are extremely graﬁeful to DG/EDSQO for evincing personal
intérest in restructuring of‘Stenographers Gr.IT cadre by writing

D.0. letters and subsequently following it up by discussions. We
request DG to kindly discuss this with Chairman Railway Beard during
‘his visit, sé‘that restructuring may beldane without any further delay.

2. sbout 49 Gr.II Stenographers recraited in Grade 425-800/RS

would be retiring in the same grade of initial recruitment if nothing -

is;done to them urgently. Such an unprecedented'situation‘is unheard
Qf?in the annals of Railway's history. Whereas in,Bo&rd5s office

where initial recruitment in 425-800/RS is made thro! UPSC as in RDSO, -
Pecause of Board's sheer size and hugeness, stenographers get. some

chance of promotion. In Railways, grade 425-700/RS is a promotional

- grade and not recruitment grade. ¥n RDSO stenos recruited in initial

grade of Rs.425-800/RS thre' UPSC have no chances of promotion at all
and to aggravate the situation, the selection grade posts given in '78

hdve been taken away by the 4th Pay Commis31on'r recommendation. Hence

' all the stenos around 49 recruited in 425-830/RS with service ranging

fr@m 18 to 22 years would retire unless something is done to them
urgently. |

3.  Hence DG's proposal contained in the above letter to grant

RS. T00-900/RS (2000-3200 RSRP) to them on the same apalogy as was given
to Technical Assistants may be agreed tos '

4. In case it is not possible, DG is requested to persuade CRB/
B;ard to refér the-métter to Depurtment of Personnel. it is learnt
tﬁat on.a similar eccasion earlier, the Section of ficers recruited thr
UPSC who were stagnating in the grade with 15 yrs and more, were pro-

moted &s undef Secretaries, the premotién being personal to them.

TRUE C%?&me analogy holds good in our case also. s/~

o ————

EST EH‘AW@SJG%) \%\1& (R.Jagadeesan)

(H. K.1yer) Hon.S&cCy.

ﬁtn{}@% Hon. President, Karmachari Sangho
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL<\-ﬁw/)
Additional Bench at Allahabad
Circuit Iucknow. Original Appeal Wo.51 of 1988 (L)

RDSO Karmachari Sangh

P Petitioner.
. Vs~
Tnion of India ces Opp. Parties

AWEXURE SA -2~

; MEMORANDUM SUBMITTED BY RDSO STENOGRAPHERS® HON'BLE
| WINISTER OF STATE FOR RAILWAYS DURING HIS VISIT 70
| RDSO ON 04.0441987.

T —

REG: RESTRUCTURING OF UPSC RECRUITED STENOGRAFHERS
GRADE II CADRE IN RDSO

| -
- About 49 UPSC recruited Stenographérs appointed in the
initial grade Qf Rs.425-800/RS have put in 17 to 22 years of
service in the same grade of initial recruitment and did not
get even a gingle promotion. What is worse, they are all likely
to retire in the same grade which will be 'most tragic! and :
'unheard' of in the amnals of Railvay's history, if nothing is
done to them urgently. Extensive restructuring has been done
in the Reilway Board/Zonal railways and in RDSO prior to 4th
Pay Commission's recommendations. But RDSO Stenographers Gr,.II

cadre is the only 'organlsed cadxe! Wthh has been left out from
such restructuring. :

2. In this connection, DG/RDSO's latest D.0.letter
A/'ES/UPG/Tech. dated 31.12.86/1,1.87(copy enclosed) is the
culmination of long correspondence with the Railway Board
wherein he hasrequested Board to issue restructuring for
Stenos Gr.II on the same pattern as was done from Assistants
to: Technical Assistants.

3. The 4th Pay Commission's recommendation for abolition
of selection grade (which is a negative recommendation) has been

- implemented. The following 'positive' recommendations of 4th

Pay Commission are NOT implemented:

| o1 Para 23,3 |
- Every employee should be able to get at least one
promotion after 15 years of service,

" .2 Para 23.10

| There should be cadre reviews after a prescribed
period with a view to identifying the grades/
posts which could be upgraded taking into account
their duties and responsibilities consistent with
the need to promote efficiency in administration.

. «3 Para 7.61

' After all no government eumployee thinks of re-

tiring from the post from which he starts xx xx
Promotion is therefore, really a concept in the
structuring of pay scales.

© ADTESTED | e
W AlIES)ED
@ a<lrwan{q ‘a

Adv.cate

ha e S



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

Additional Bench at Allahebad
Circuit ILucknow.

it

Original Appeal No.51 of 1988 (1)
RDSO Karmachari Sangh

ces Petitioner,
‘ Vs

Union of India coe Opp. Parties.,

amERs S A A Cotd

. _2-‘
';_4.“ The fqllowing few more points are also pertinent
- and have a special bearing in this connection: .

A In the P.N.M. leeting between Railway Board ang
| ~ AIRF held on 24th/27th

; October 86, it was
decided that one more nmeeting of

the cadre
restructuring committee should be convened
-to take stock of the position of all pending
Ifi items [ B
E 2 In the Accounts Department and in Class I
: services, selection grade is being retained
3 as a functional grade.
. «J3 . In a similar case earlier when UPSC directly
recruited Section Ufficers were stuck up in
; the initial grade with service 15 to 20 years,
. in the Ministries, promotion personal to them
was given. This analogy is applicable in .
the case of UPSC recruited RDSO Stenographers.
5. We therefore, request the Hon'ble Minister for
Railways to immediately order for restructuring of RDSO
Grade II Stenos as a one-time solution, as recommended by

the Director General (Portions side lined paras 6 and 7)
vide letter cited above.

i
+

Thanking you,

i
i
i
!

DA: One
J . - sd/-
L (R. Jagadeesan)
? - Hon. Secy
i ATTEST
Hon.President, Karmachari Sangh. _ Sk 2
o ATTESIED

1
[l
i
1

1-\ , ’ . ' ‘Qo

|

. Srivasic vih
Adv.catd
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C IN THE CENTRAL ADMINISTRATIVE TRIBUNAL QJ
Ao Additional Bench at Allahabad

‘ Circuit Lucknow. Original Appeal No. 51 of . 1988 (L)
ﬁ RDS0 Karmachari Sangh seee  Petitioner
:"' Vs

' Unior of India

. o0 0
1

ANNEXURE . ,SA.—§
‘

oo ooy
.
d

Opp. Parties.

| - P.No. 26186/3/DOR/PG-87
: Ministry of Personnel, Public Grievance & Pensions
t (Department of Administrative Reforms & Public Grievances)

Sardar Paten Bhavan,
Sansad Marg,

New Delhi-110001,
Dated:s 03/10/87
‘Do

Shri R.Jagadeesan, Hon. Secy.,

R.D.S. 0. Stenographers’.Assn¢,
'3?180/2, RDSO Colony, .
Lucknow,'

Subject: Two promotions to Govt. employees during their
) ' service - Representationvregarding¢
| Sir, ' . '

This is to acknowledge the receipt of your
letter dated 03/09/87, on the subject note above,
and to inform that

| Min, of Railways (Railway Board)
: Reil Bhavan, | .
; New Delhi

; have been asked. to =nd you a reply in the matter,

* Furfther correspondence, if necessary, may be made

i directly with that department quoting number & date
| of this letter.

i

i
S

TRUE COPY
All ES}ED

ATTEST
4? ]{ n'w%ff%

Adv cale (N. K'MI‘) .
i

Hon.President, Karmachari gangh.

Yours faithfully,

| Sd/~ Illegible
For Under Secretary to the Govt., of Indig
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: IN THE CENTRAL ADMINISTR/TIVE TRIBUN AL
'8 Additional Bench at Allshabad

Circuit Lucknow. Original Appesl No. 51 of 1988 (L)

RDSO Karmachari Sangh coes Petitioner
Vs
Union of 1India coes Opp. Perties.

MNNEXURE SA g,

R.D.S.0. STENOGRAPHERS' ASSOCI ATION

Hon, President: M, Vedapuri Office B-180/2 RDSO Colcny
" Secy. R. Jagadeesan Lucknow-11
Dt. 30.10,.87

Shr1 R.KQ Jain,
Chiarman,
Railway Board,
Reil Bhaven,
New Delhi

¥ Respected Sir,

Sub: Upgradation/Restructuring of UPSC reecruited Grade II
~ Stenos of RDSO,

Ref: 1) DG/RDSO's D.0. letter A/ES/UPG/Tech. dated
31.12/1.1.1987 to EDPC/Rly. Board.

2) Ministry of Home Affairs letter No. F26186/3
DOR/PS/87 dated 3.10.87 addressed to this
Association and copied to Rly. Boeard.

3) Class Three Staff Associztion/RDSO Meeting
in Board's Office on 13.7.87 end their letter
CTSA/Genl, 87 to MS/Rly. Board. ,

Ll o X

Your kind and benign attention 1s invited to the above
references and also the CTSA's meeting in Board's office on
13.7.87. It is lesrnt from CTSA that during their meeting
on 13.7.87, it was s clear cut agreement that the Administration
assured that orders regarding upgrsdation of Gr.II Stenos would
be issued soon. A copy of CTSA's letter to MS is enclosed
(ref. 3) for resdy reference.

2. It has come to our knowledge that the case was referred to
Department of Personnel which purportedly has turned down the

- proposal. In this context we understand that the proposal sent
to Deptt. of Personnel (DOP) got other not~too-relevant issues
mixed up, apart from the main issue of Gr.II UPSE recruited stenos.
The 49 and odd UPSC recruited Stenos who are entrapped in the
initial recruitment grade with service ranging from 18 yrs. to
23 years and the frustration engulfing them has gone beyond any
sort of description. It is submitted that DG/RDSO's propossal
dt. 1.1.87 (ref.1 - copy enclosed) precisely deslt with Gr.II
stenos recruited thro' UPSC who remain in the initial recruitment
grede for about two decades and above. Though the DG's proposeal
was sent 1in Jan.87, it is now almost a year and orders for
upgradation of Gr.II stenos are yet to be 1issued.

3. We therefore, seek your kind and benign intervention
in this matter so as to isolate and confine the 1issue only to
UPSC recruited Stenos who did not get even a single promotion in
their entire career. We earnestly request that human sympathy
and consideration should get better of any rigid rules snd regula-
~r§?tJE:(:()ngons and your benign intervention is solicited for expediting
¢ E ders of upgredation of Gr.II stenos 2B proposed by DG/RDSO

il s'STEEh his letter cited (ref.1) shove.

Thanking you.
Yours faithfully,

“ﬁ)&é (R. g’zé;deesan)

Hon., Secretary.

‘'« Encl: Coples of letters,
P, K. Srivodva

Ady cate ATTESTED

(N.T,(‘Tvevv\
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« IN THE CENTRAL ADMINISTRATIVE THIBUNAL
~ Additiomal Bench at Allah.bad
Circuit Lucknows Originsl Appeal No,51 of 1988(L)

A RDSO Kara;echari Sengh vee Petitioner (M;
s
Unien of India eee Opp, Parties

aveore b - @S

MEMORANDUM SUBMITTED TO THE CHAIRMAN RAILWAY BOAED ON HIS
VISIT TO RDSO ON 22,2,88, BY STENOGRAPHERS ASSOCIATION

Re spccted Sir, v
Sub: Restructuring of Stenogrsphers,
Fourth Pay Cemmission hagve recegnised

- Cadre review/upgradation as stimulus te premeote
efficiency in géministratiem;

- Premotionel eppertunities as motivation te comtridute
their best in discharge ef duty;

- Career progressien gheuld be consistent with the
functiengl needs and requirements ef the Organisatien;

( - Premetion - A i'eal concept in the structuring ef pay
¥ scales,

It sppears that all the gbeve stipulatiens are net
applicable in the case ef RDS0 Stenographers, Abeut 50 UpSC
quglified stenogrsphers will hgve to complete their gevermmenmt
service frem wkere they started their career, PFirst victim is
Shri Parmeshwar Prasad, whe retired en 29,1,88 sf ter putting in
2b yecars service in the initigl recruitmemt grade,

Restructuring issue hgs been turmed down By the Beard
time and again en fictitieus greumds, The snslegy of upgrsdimg
the pests of Assistants te Techmical Assistants was geed enough
as per DG/RDSO alse but it did net werkg Beard asked DG/RDSO
te furmish this er that infermatien and when the ssme was given,
Beard teek the plea that since the Gevt, hgve accepted the
recemmendations ef the Feurth Pay Cemmissiem, the prepesal ef
upgrading 46 pests ef Stenegrsphers to Selec%ion cannet be
considered, They Rave upgraded/restructured the Group C sciem-
tif ic staff ef Technicgl Wing ef RDSO vide their letter dated

(Bd%' s 17,8,87, Mereever, on 13,7,87 in g meeting with Clgss III Staff

letter dt, Assecn, Board agreed te issue restructing erders soon dut the

5,12, 86) case was sent to DOP, CTSA have sl s represented en this issue
of not adherimg to the agreememt grrived at,

+ It 1= alse important that RDSO has Been decmed at par with
the attached offices where three pay scales are availghble vig,
Rs, 1200-2040, Rs, 1600-2660 and Rs, 1400-2300 te Stenegrsphers,
Here, we may peint out that enly twe scales of Rs, 1200-2040 gand
Rs, 1400-2600 agre agvailgble cutting short ene meore premetiongl
grade RDSO carnet be e-uated with Beard as in the Beard there
gg enough channel in Class I and Senier Scales availgble teo

ne s,

From the gbeve it may be inferred, sir, that it is well
within the pewers of tie Bepord te previde some relief te this
dewntredden cadre but what is required is seme mere legical
consideratien en this issue gpart frem the rigid rules, There
Seems Re Bar on restructuring as Pay Cemmission hsve galse
reconmended upgradatien af ter a prescribed peried te identify
grades waich could e upgraded taking inte gccount their duties

’ : ad regponsibilities (Para 23,160 ),
TRUE COPY
AESTED We hgve pimned sll eur hopes on you Sir,
sd/-

. | (P.X, Joim)
P X Srivas/gmestgdg N
Adv cate ,

Hony: Bro i nt,

RDSO Karamchagri sangh
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAf(T;ESQJ .
Additional Bench at Allahabad

Circle Tucknow. Original Appeal No.51 of 1988(TL)

ReDeS.0. Karmachari Sangh cee Petitioner
Vs

Union of India. : -
: - anwexuRe Sk é

To The Director General, RDSO
Through: The Director Testing.

Cp». Parties.

8.4-86

Respected Sir,

Sub: Redeessal of grievances during the Railway Week 1988.

— —— e

Respectfully I would like to bring to your kind notice that
\ ~ the Gr.II stenographers in the middle rung of the cadre, including
,j“ me, numbering about 46 recruited through UPSC are the abyswally
frustrated lot in the organization and the Administration is well
aware of this fact. Since a contented amployee would be a tool for
optimum output, in order to increase more and more production and
productivity in the Organization, the following points may kindly be
considered at the highest level with a spirit of naturazl justice
and compassion: ‘ o
(1) It is a fact that there is not a single category in RDSO who
has not got at least one promotion or an upgradaticn or selection
grade in the entire service whereas after putting in 22 years of
service on date, I am going o retire in another 24 years time in
the grade in which I was initially recruited by UPSC (old 425-8300 -
now 1400 -2600) without even getting the benefit of an upgradation
or selection grade, not to speak of promotion!

(2) In the year 1985-86 all other categories in EDSO iuncluding
Assistants Cadre which is an All India Cadre like us were re-
structured and given the benefits to incumbents leaving aside only
the stenographers category. Upto the time the Pay Commission's
recommendations were put into effect, a few of the Gr.II stenos
used to get Selection Grade at least whén a senior person got
promoted to the post of SPA. HNow even that channel is also closed.
, Hence, unless the administration retrospectively grants us the

Pt - upgradation already granted to all other categoriesin RD30 earlier
and even uow, all of us in the middle rung of the cadre now
nearing the exit gate of retirement will be retiring in the -
initially recruited grade itself! It may be mentioned that recently
also, restructuring was effected in R.M. Wing and a few STAs were
upgraded to CTis. '

(3) Of course, even at the face of this utter frustration and
disappointment, being accustommed to the clarion call of duty,
g% smilingly I am still doing my assigned duties to the best of my
ability and to the utmost satisfaction of my superiors. This does
— ot mean that I should not be given the benefits granted to all
<UE (:()ﬁ%gger categories in BDSO and I hope the administration will surely
; TES]E aad the pangs of frustration in my heart and take approprim;e
~“&ttion to benefit this suffering lot. -
' Hope your benevoleance will very kindly appreciate ?%e facts

, @gntioned above 2nd move the issue at the highest level in order to
rvesis8? justice to this category and redress our grievances at the

a0
Advemit€ iest. Thanking you, : ‘
? Yours faithfully,

(Attested) A §® : | : sd/V.R.Jose.
- (H.K.Lyer) W : P4 to JDRM(BDU),RDS0,Iucknow.
Hon. President,karmachari Sangh. :
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! . BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL q/‘o L
' . CIBCUIT BENCH, 'LUCKNOW

o © 0ua. No, 51 of 19885 (L)

. - RDSO KARWMCHART SANGH o« Applicent

UNIﬂN OF INDIA AND ANCTHER «o Respondents -

| }\‘ ,That'before giving the para.wise reply, the
. Respondent is placing the entire background of the

-
LR

instant case and/or the brief history of the case
hereinbelow:b | '

(a) That the RDSO Karamehari Sangh 1is an
unrecognised Union and the President of the
- Karamchari Sangh cannot represent the cases of
RDSO employees in the Central Administrative
Ty 1buna1/Luc:kno‘wa»‘;
_(b) There is alieag.gggne recognised Class IiI
Staff Association Lto represent the grievances
of the staff and it is competent to represent .
such cases to the Administration for considerationi
(¢) . That the instant case was not represented
_{:o’the Director General, R.D+S.0., Lucknow in the
first instance 1{5;' the RDSO Karamchari Sangh
and as such the Petition 1s liable to be dismiused
on that score ?. alaw

| Dy. Director Establishment,«j
®. D. S. O., Ministry of RaHwuy

~ Alambagh, LUCKNOW«)
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(d) That the Grade IT Stenographers cadre working

in”Grade'Rs.h25-800 revised to Rs+1400-2600 was

established since long and the Stenographersvare

being reeruited based on Recruitment ang Promotion

Rules, Upto 1«11-1978 the Grade II Stenographers
were recruited through the U.P.S.C. Thereafter

vide Notification No.B/R/RT/MS dated 16~11=78

(copy at Annexure R.1), the.sourcqx of recruitment

-

was as under:

a) Direct recruit- By M11-Tndia Competitive

ment 50% Exam. to be conducted by
: ) the Staff Selection
Commissiony: .-
b) Selection 10% On the basis of competitive

examingtion limited to departe
mental Stenos scale No,330-560/RS
with 3 years! approved service

in the grade.to be conducyed
by Staff Selection Commission,

¢) Promotion %% By promotion of permanent
. . by a method of Stenos s~cale Rs.330560/RS

non.selection with 5 years' approved
o service in the grade on the
basis of seniority.cumw
suitability,

No E(R)RT/MS dt. 9-3-87 (copy at Annexuré R8)
In March, 1987, another Notification/was issued

according to which the R & P Rules are aé under e

a) Direct Recruitment 25%
. through U.p .S_.C . A

b)  Limited Department 25%
. Competitive Bxam, .

¢c) By promotion on the 50%
. basis of seniorityacume
suitability

411 the postsg of Stenographers are created based on
the yardstick prescribed by the Railway Board from

time to time, '

____b
LYy. Director Bstablishment, T

R. D. 8. O., Ministry of Railwiys,
Alambagh, LUCKNOW-5




(e) In the year 1976, 16 posts of Stenographers
in’scalé Rs.k25-800 revised to Rs . 14002600 were .
| upgraded to Class II in scale Rs4650-1040(RS )/
PR - | 2000-3500(RPS) to minimise the stagnation, =

- 34

o 1 | Subsequently, 7 more posts were also upgraded

in Class II, Out of 23 posts, one post was held
'in abeyance. Further in the year 1978, 23;:ore _
posts of Stenographers were WpEraBeBXRESH{36xKE £iven

R@#ﬁﬁ;xseqxasxaé ?elecgi%% Grade ‘posts in Grade
Wl.e, -

Rs, 650-560/RS/to minimise stagnation in the

cadre, ' Para-wise. comments on the Petition are
given as under:-

,faras 1to That the contentg of paTas 1 to & of the

petition call for no comment g,

- '.Para 5 ~ That in reply to the contentg of para 5
of the petition, it is stated that the application
is prematured. The petitioner has not made any
representation to the Opposite parties statlng
fheir case and on whose behalf the grievances
are sought to be redresseds,

Paras 6(1) . That in reply to the contents of ‘para 6(1)
and 6(2) . ,
L. and 6(2) it is stated that the petitioner is an
~unrecognised Union who cannot represent any-case
of RDSO staffiy There is already a recognised
RDSO Claes 11}y Staffekssociation vwhich is looking
after the interests of RDSO eﬁployees'including
the cadre of Stenographers Crade II, |
It is further stated that the petitioner
be put to striect proof for the statements made in

- para 6(2) of the petition as no list of the

u§. Director f?.?tzbllahmem,
R. D. 8. O., Ministry of Ralways,
Alambagh, LUCKNOW-:




. . Para 6(3)

- -

Pata 6(4)

X.

- Para 6(5)

Para 6(6)

- .-

~ Para 6(7)

~

b Para 6(8)

She b

members authorising tnom to raise the grievancés

and file the application has beeﬁ annexedy -

That in reply to the contents of para 6(3)
it is stated that it is not denied that the’ posts
of Steoographers Gr-II were 100ﬁ direct recruit-
ment posts by UPSC upto 31-10-78 and not 1972
as alleged, It is also not denied'fhat in |

" pursuance to IV Pay Commission the scale of pay

to the category of Steno Gr.II has been revised
to Rg.1400-2600(EPS) Weeofys 1=1a86,

That the contents of para 6(4) of the petition

P ar

- are not deniedk

That the contents of para 6(5 ) of the petition

are not denledo

That the contentg of para 6(6) of the petition
are not deniedo '
‘That in reply to the co%Lonts of para 6(7)

by olated Rpk
of the applicationm<?2 posts of Stenographers’

in scale Rs.425-800 were upgraded and vere given
SelectithGrade of Rs.650é960/RS; »

That in reply to the conbents of para 6(8)
of the application it is stated that the so-called

review is to be undertaken when there is any

- increase in the total strength in the cadre

of Stenographers Grade II, Since there wvas
no increase in the cadré'S§rength of Stenographers,

the need-for such a“review did not'ariseﬁ'

Ly. Dircstor Batablishment,
Q.. O. 8. 0., Liinistry of Roilways,
Alarbagh, LICKNOW 4
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Para 6(9) That the conbdents of para 6{g)are denied ag

- gtateds It is submitted that the strength of Steno

Gr-II remained at 110 in terms of Railway Board's
letter No,E(RB)I-69/RB7/15 dated 6-6-78 (copy

anmexed at Annexure

R-2 Yout as and when the staff .

either retired or transferregd or promoted out of

those who had been given selection grade, the next

in line was given the grade. The breakeup of -

Stenograhers Cr.II promoted against the Selection

Grade is indicated below which shows that from

V. - 1976 & upto 1986, €8 Stenographers, Gr.II had been .
given the benefit of Selection Grade:

Yéar | Ngg o{ perédns

1976 g

1977 03

1978 01

1979 03

1980 03

1981 09

1982 Nil
| 1983 Nil

198k 06

1985 06

1986 02

TOTAL 68
Para 6(10) °  .That in reply to the contents of para 6(10)'

of the application it is stated that the Ministry

of Railways (Railway Board) considering that RDSO

e

c@L,Vﬂfﬂvf~1>\ |
Dy. Director Establishment, .
R. D. 8. O., Ministry of Railways,




6 (o .~

being a technical and Research oriented‘ﬁrganisation
there would be less stenogréphic work at different

levels intreduced the following yardstick vide their

. letter No,E(RB)I-6SEB/7/15 dt. 3-10-75
‘ﬁp ' Director/ ~ = One Sr, Stenographer 1n :

Addl, Director ~ scale Rs.h25— OO/RS'
' ' - Note: They have since been
rovided with Sr.PAs
I()gazetted

Jt Director and -  To share one 8r, Steno in
his Dy.Director . scale Rs.425.800

Two ﬁy.ﬁirectors - One Stenographer
Two Asstt, - To share one Jr. Stenographer -
' ' Officerg in scale Rs.330-560/RS
. : Hénce the strength of Stenographers in grade
' ’Rs h25-800 has been fixed at 110 for the workirg
"officers of RDSO (copy of Rly.Board's letter dated
. 3&10-75 is annexed as Annexure B...3). |

Para 6(11) ; E§§66X$K§ That with regard to the contents of
| - para 6(11), the remarks given in para 6(10) are
"reiteréte&, RDSO being a technical & r esearch
oriented Organisation, the Railway Board felt
" that there will be less stenographic work; as
such, the position eannot be compared with the
L Railways |
Para 6(12) ' That in reply to the contents of para 6(12)
- of the application, it is stated that the pos1tion
| as given in para“ey ,,“;f*fhlstory of the case)
| antpare6(6) is reiterated. y

It is pertinent to mention that no cadre

restructuring was also done in respect of

———

By. blrMor Establishment,

@ D.S. O., Ministry of Railway®,
Alambagh, LUCKNOW-6
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Ministerial posts such as Upper ¥1xx Division Clerks,
Lower Dﬁvision Clerks and Stenographers Grede IIT,

-« Para 6(13)  ° That in reply to the contents of para 6(13) of
| "~ the application, it is stated that the two di’ferent
QEF ' Categories of posts such as.Assistarts and Stenographers
‘cannot be compared because of ‘'the fact that the
posts of Assistants were created based on vorth of
charge whefeas the posts of Stenographeré were
created purely.on yardstick basis, The Recruitment
and Promotion Rules for both the categories are also

%+ daifferent,
LY |

. gég?g)6f14? , Thaf the contents of paras 6?14?'and 6?15?‘of

' the application are not denied. It is submitbed

that as already stated in para 6(13) above, there

1s no comparison between the t¥g&§at§§ories. However
as already stated earlier, 23A?tenographers Gr,JI
were upgraded as SPAs (Gazetted) in 1976

Para 6(16) That in reply to the contents of para 6£j§)ofw
| " the petition it is submitted that the issue, of
order dt, 15-5-85 is not denied, It is wrong to
say that no consideration was made in the caoegory
of UPSC Steno GreII of RDSO, In fact there can
be no bifurcatioo'in_the'cadre;of Steno Gr.IX
on the basis of UPSC recruits or others, Ih“the
yeér 1976'the cadre of Steno GreII was upgfaded
by means of order No,PCIII/PS/Rly.Bd Sectt/Pt,IIZ
dts 27-7-76 and dt. 29=9a99 and order No,ERBI/SOp
2L~hhﬁEQ/S9Q¢’dated 20-1-81 and order No,ERB/I/80/144/59
dt: 18-7«8% whereby the cadre was given 23 posts
—S———
42\,y,vq‘_\\f:;v
Dy. Director Establishme;,
* "R.D. S. 0., Ministry of Railway,

Allmm LUCKNOW-3 -




of SPA in scale Rg,650-~1040(ES) and at that,timo no
upgradation'waS'given to the cadre of Assistantsiy

.8 -

Copies of the letters are annexed at R, Raf§, Ra6

and R./Ja4&ujﬂ%r

*

® > 6(1
| aﬁﬁagc §7

That in reply to the contents of pgrai6(1g)
. and 6(18) of the petition it is submitted that the’
representations is incorrect, The Petitioner has.
E ‘not made any rébresentatioﬁ'to the opposite parties.
Tt 1g, however, not denied that a Department to
\ - Deparrment_letter‘dt. 31412486/1~1i87 was sent by
O ..the Direcﬁor General/RDSO to the Executive Director,
| - Pay Commission/Railway.Board, Newaelhi and no copj
& was addressed to the Petitioner and as such the |
| petltioner cannot take any advantage out of this
- lettery _ , :

" T is stated that RDSO is an Attached Office
of the'ﬁinistry of Railways and follows the same
pattern #n regard to scales of pay and other
benefits to nonegazetted Ministerial office staff
as are applicable to Railway Board which is 31milar
-to Central. Secretariat Stenographers Servmce. '

Accordlngly, the structure of ‘the stenographers

0
g
1

is similar to that obtaining in all. the Ministries
of the Governmenp of Ihdia. Proposal as contained
" in DG/RDSO's letter dt, 3112~86/1<1-87 was
examined in consultation with Department of
Personnel who did not agree to ‘the same on the )
grounds that keeping in view, the stagnation in
various servmces and the lack of promotion chancesg

. _the Fourth Pay Commission has recommended elongatod

[~

" Dy. Director Establishmen,

R. D. S. O., Ministty of Railways,
mambagh. LUCKNOW-3-
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e;@les of pay and graozsof stag%?tion incremernt s
ol enve V%W D N ¢ g meudy
and th;% the acceptance of the prOposal would,

therefore have far-reachlng repercussions.

Para 6(19) = Ihat in reply to the contents of para 6(19)

® " " of the application, it is submitted that what is

h | contained in para 23.3 of the Fourth Pay Commission s
report, are only general observations on what has
been represented to the Commission by Unions and
Associations_or Government employees and does not
contain any recommendations of the Fourth Pay

- Commission, | .

The recommendations contained in Para 23,10

have not been accepted -in toto by the Government

‘.Phra 6(20) - That in reply to the contents of para 6(20)
| " of the e.pplicatioh_, it is submitted that para 7.63"
merely states that in some cases, the reoommendations
made by the Commission have been prompted by‘the
need to provide relief where ﬁo relief was available
under the existing rules, even if it relates to a
single individuals
Para 6(21) . That in reply to the contents of para 6(21)
- of the petition, it is stated that Shri Parameshwar

Lpes

Prasad was initially appointed as Iypist under the

Coal Manager, Eastern Rly. on 15e1.55, later on

as Lower Division Clerk/Steno-typist in the Railwaj
- Board's office on 21411s61 and Steno Gr.IT in

RDSO on 2584654 He retired on 31+1-88 ae

Steno Gr,II as his turn did not come for a

further promotiong

Dy. Ww‘"ﬁsﬁblishmem ,
f B 8L, Aialstry of Raitwavs

Alambaghn LI KO W -5
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" Para 6(22) That in reply to the contents of para 6(22)
" of.the petition, it is submitted that para 7461 0f
. the Fourth Pay Commission's recommendation ‘has not

' f been accepted by the Government@

Para 6(23)A : That in reply to the contents of para 6(23)
" of the petition it is shated that the issue of
letter dt. 31;12486/i%i587 from'Department'to
‘Department as contained in Annexure % of the petition
'is not denied and no copy of the same was addressed
- to the petitioner, A4s such the petitioner ‘eannot
'1}“  take any advantage &f out of this letter dte 31~12~86/
. 1-1a87, Tt is also submitted that the reply given
_in paras 6(17) and 6(18) above may alaO kindly be

referred toy

Para 6(2k) | As regards para 6(2%) there is no aVailable'
L record to prove the statenent of the Petitionér,
VHowever, the Petitioner be put to strict proof for R
the statement made, ‘
Paras 6(25) That the contents of paras 6(25) and 6(26)
and 6(26) ’
of the petition are not denied,: that only technical
staff of RDSO have been restructured.- It is submitted -
~ that the case regarding cadre restructuring of |
Stenographers Gr,IT of RDSO was considered but it
was not feasible to order the same, However, a
provision for stagnation increments has already
been mades - |
Para 6(27) ; That in reply to the contents of para 6(27)
" of the petition, it is stated that the position

| prevailing on the Zonal Railways cannot be

B .. N

By Director Bstablishmem,
R. D. S. O., Ministry of Railways
" Alambagh, LUCKNOW-3
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¢  compared with the RDSO in view of the position given
' in para 6(10).
. Para 6(28)  "That in reply to the contents of para 6(28)

-~

of the petition, it is submitted that Technical -
@‘ | . as well as non-aTeehnical staff, as and when due
- ' for promotion, for upgraded or other than upgraded
posts, are'given their due promotion, | |
It is also submitted that in the year 1976
.23 posts of Steno GroIX vere upgraded as Senior
Personal Assistants in scale Rs.650w10%0/RS in
Class II/Group }B? (Gazetted); From 1978 onwards
- * 68 Stenographers Gr-II have been given the benefit
‘ of Selection Grade from 39.#25~800/RS to
!3' Rs0650«1040(RS) and after the IV Pay Commission's
recommendations, necessary provision has been
made for the grant of stagnation'incrementswfﬁAs
such, the gllegations that the Steno Gr-II gre |
still drawing in the initial grade are wholly

incorrect and denied,.

Para?6(29) | . That in reply to the contents of para 6(29)
7 of the application, it is submitted that in para'.
23, 10, the Fourth Pay Gommission had recommended
i ; that Selectlon Grades had not provided unlform
; benefit to the varlous categories and that it
should not be continued for posts in Grade 1ct
and Grade 'D', It was further mentioned in
para 23,10, that in some instances like the
-~aceounts staff and junior engineers, it has
separateiyvbeen recommended that the selection

grades shouldlbeeome a promotienal scale, Wherever

-

By. Director Establishmen,
Q. D. S. O., Ministry of Railways,

Alambagh, LUCKNOW-3
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such a specific recommendation has been made in
' respect of pay scales, it has been accepted by

the Government;

Para 6(30) |, ' That as Tegards para -6(30) it is submitted -
® | that the revised scales of pay récommended by the
o Commission in Chapter 8 for Group B, C & D cate
gories have beén.accepted by the vaernmeﬁt%A With
the implementation of the Revised Scales.;dbﬁbﬁ;

'\ of pay, the selection grades for Grade B, C &

Grade D have ceased to exist. The Fourth Pay

Commission had not recommended the discontinuance

of selection grades for Grade A. Para 23.12
\of the Fourth Pay Commissionfs Report is relevanty

® zaxc'gg)égv S L '-Fhe F“our-th Pay C\ommis.sion.had i’ggomme_nded
. that the selection grades should be discontinued
in Group 'C' and Group 'D' as it had not pfovided'
uniform benefit to the various cateories of
_employees., The Commission had recommended revised
scales of pay with longer spané and in some cases
where the need was justified, the selection grades
have been recommended as the promotional gradesw
To provide relief to persons stagnating at the
IS maximum of the:scales, the grant of one stagnation
: _incfément at the compktion of evéry two years
after reaching the maximum of the grade has been
fecommended. Three such stagnation increments
may beigranted; The ré0qmmendations on revised
scales of pa& for Group 'Bt, Group *C* and Group 1Dt
had Been accepted by themGévernmentééﬁd'implementéd"

and the prbvision of granting stagnation increments,

as recommerded by the Commission has also been

-

" Py. Simmoﬁm

4 D. 8. C., Ministry of Railways.
Alambagh, LUCKMNOY-4
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- Para 6(33)
o o

Pafe 6(3*)
& (35). .

Para 6(36)

S

-13 o

brought into foree through the Railway Service

. (Revised Pay) Rules, 1986. With .the edoption of

the revised scales, selection grades in Group fB',

Group ¢t -é'Group 'DY has been done aWay with, -

It is up to the Government to accept the recommenda-

tions of the Pay Commission either in toto or with

'mbdifications. Ihe Pay Comm1331on had recommended

the dis00ntinuance of selection grades in Group 1ct,

'Group 'D' ‘The Government has extended this

reeommenaation to Group 'B! also. There is no
discrimination or viclation of the Constitutienal

provisions as allegeds

That in reply to the contents of para 6(33),.
the position given in para 6(16) is reiteratedy

The orders comt ained im Department of
Personnel and Training‘s°0}m. dated 1«3-88 pertains

- to stenographers working in noneSecretariat

Organisation of the Covernment of India and is
not relevant for stenographers in the Gentral

 Sxoregrizk Secretariat and Attached Officess

_ Thst in reply to the contents of para 6(36)
of the netition are dened, It is submitted that”
the petitioner has not been discriminated. In
fact the petiticner is an unrecognised Union and
has not disclosed as to which of the Steno Gr~II

are its members, The petitioner has never |

represented before'the opposite parties and as

- such has no right to raise asn alleged cause on

behalf of Steno Gr-II, It is submitted that

S,

DS? I Hrector Mists Dnshmem

VR » Ministry of . > Hwe
4)
<Jmnvvia SUCKS wvy,



@ Pary 7

Para 8

Rara 9

-
“

Pai'a 10
Para 11

Para 12

Para 13

s

@W j
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~even otherwise the Steno Gr,IT and Assistants are

not equally placed and as such they cannot say that
there hag been any discrimlnatlon with equally

placed personsg.

That the contents of para 7 of thevpetition
are denied, and the petitiorer is not entitled to
any relief claimed and the petition is liable to
dismissed, It 1s submitted that mo ground is
tengble under law,

That the contents of para 8 need no reply:

That in reply to the contents of para 9

‘ of the betitiqn it 1s subﬁitted that no representation

wag submitted by the petitioner.aqd the petitioner

is put to strict proof.

That the contents‘of para 16 of the petition

need no reply.

That no reply can be given as the columms

are kept blank.
That the eontents of para 12 need no comments,

That the contents of para 13 of the petition

need no replys * =
Place: Lucknow Deponenf*“‘“"_#'d>

Dated: [.b'-5-89"o : By. Director Bstablishmen,
. . - R/D.S. 0. » Ministry of Railway-~

Yepification Alambegh, RUCKNOW-5
I, S.Bhatia, Dy,Dlreetor/Establishment I ReD.S.Co
Lucknow duly authorised to file reply on behalf of




- from the Gdunsel& |

-15 .
Yerification(contd.)
the respondehts 1 and 2 do hereby verify that the
contents of the reply afe true to the best of my
tnowledge derived from the‘perusal of the available
officlal records pertaining to the instant case
kept in the official custody of the answering

respondents as well as information gathered from

the records of Railway Board and legal advice received

At
- Lucknow ' Deponent
. : . o : Dy. Director Establi
‘ . fo e ; ' ‘ : bhsh
. 1.)at ed: UO *5~89 , &.D.s, » Ml'nistl‘y of Rr:;'\‘:;yﬁ
LUCKNOw.;
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/ /Vr Governnent of India . . /
Minigtry of Railweys . ~

Kesearch Desigs and Standards Organisation

« .. Manak Nagar,Iacknow-11 '
NoJE/R/RT/MS / Dated: 46-11-T78 174 3o
NOTIFICATION - ) 2e
In exercise of.the %o_wers canfdrrad by the proviso
to article 309 of the Constitution,the President hereby makes.
the following rules r«;gulatinsg the method of recruitment to
p

the non-gszetted (Ministerial)posts in the Research,Tesigns
and Standards Organisation of the Ministry of dailways,namely: -

{.ghort itle .and commcncemgnbs )

i/Thz=se rulzs may be:called the Research Disigns and
. Standards Organisati l{pt}_(}azet‘hed Miﬂisterial posts)
- Recruitient Rul:s, @ KX -~ 9

\ S ii/They come into for‘ce-with effect from is¥ November,78. "

: 2l cotions :

' ' “These rulzs shall apply %o non-gazetted Ministerial posts

’ . in the Research Designs snd standards Organisation of the
Ministry of Reilways as gp:cified in column { of the
Schz@ule ann:x:d hereto.

3r Number,classification agd‘ sc.agg of pay;

The number of posts,their cl‘lassification and the scales
of pay attached thercto shall be as specified in columns
2 to 4 of the said schedules

4, Mgthod of recruitment, ase linit ap‘d other gua;'ifiéationg:

The method of recruitment $o the said posts.age linit.
cualificstionsyand other matters coanected thercswith shall
b: es spscified in colums 5 to, 13 of the schedule aforasaid.

5.Disquglifications:
) No person . . -
a/ who hszs cntered into or contracted a narriage with a
p:rson having a spousc living or ’ -
. .o o - . : e
b/who having a spouse lving has entered into or cantracted
2 marriage with any personm,shall b= ¢ligible for appointment
to the seid posts: o

provided that the Central Government may,if satisifed that
such marrisge is pemissible under the personal law
applicable to such person and other party to the marriage

PTO

Dy, Dfoetas Trtadlishment,
R D, 8. o, wdaist o of Raflviys
Neibag, U G108

1
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RECRUITMENT RULES FOR THE

1DCs IN RESEWRCH poESIGHS-

.|.Ic|o|o|.l.l.|.l.|-|c|-|.|o|olu.|.

L+

RESY

43SISTANT
BDS ORGLMIAAT

-~

«oe e

ST Tpes; (STRNOGRAPEERS AND

10k (Ministry of Rlys.)

In cuse of rectt.
by promotioc

deputation/transfer

dircet recruit grades, from which:

promnction/de pata~

tion/transfcrk tion/transfer to

If X
what is ite
COLIPOL. 15200,

e e e T emame e e T

pre-exists Rewarks .

-

13.

-/

be wmade .
11. 12.
Promotion Dy .DG
Pt. clerks of RDSO
with 3 yrs service
as UDC on seniority
cum-suitability basis
selection y
Departmental graduate Two Jt.Difs.

clerks & Receptionists & DI

with 3 yrs service on .
1imited Departmental .

competitive Exam.to
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2.>'
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.
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By prowmotion of Pt.LCs

& Ty.LDCs with wmore
tpan B8 yrs approved
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cum-suitability.
selection

By promotion of e
not 1ess than 5 Yrs
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.?)_/ post. recruivs. fisations
NN pre scribed % of the vaesh
/ W\\ “for the to be filled
direct by various
) y recruits methods.
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Clerks RO (R8) for SO/ST . liny wo type - o =1l Inuia Compet . LT
L OO & others (g lish or i, . Triw Exua. to Uu con- ‘
as por |t 30 ubwor 20d1) duosce by the stoii
N, < - . . OS2 e ctica commission
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L
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’ T : Commission. :
- \ a5~ . . A
.3.Non mwﬂw.moawos Nax \» e, 3O~ Nu - Eromotion g Promotion 3 Jt. cﬁdono»w. i
A : i - L0 Ly promotion of

. Pt.Stenos scale i
) ) . . 5.330-560 with 5§ ) %
, i yTrs. approved service :

. in the grade on the :

& w By RN Q-.\%Um@l.i& busis of seniority-cum-
i i : suitability.
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Direct
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Hshmen: ,

R.D.S. O, Ministry of Railways,,

Dy. Blrector E

-

Alamibagh, LUCKNOW-3
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GOVERINENY OF 1wDIA @ ~Arartas Re2
MINISTRY OF RATLEAYS .

(RATIWAY BoARD) Ko/ |
| No. B(RB)I-69/RB7/15 © Mew Delni, dated 6.6.1978
) " %he Direstor Gemeral; L
- RiD.’B.‘OO T

. Bub: Review of Stemographie assistance to the 0fficers
. of KBS0 - , , .
Refs Your letter No.A/BS8/1/127(Reviev dated 24.1.197s.
’ . LE R » A R .
In continuvation of this office letter of overn mumber
. . dated 29.4.78 the Railway Ministry have oarefully eonsidered the
Question of revision of yardstiok for provision of stemographers for
efficers vorking in the RDSBO samd hawe decidod that no additional post
of stenographers would be sanctioned for the RDIO deyond the present
strength of 110. If some Joimt Directors require stenographie assista

ee full time the mame may be 8iven by you by suitable sdjuctment
within thia-oudre_.trpngth. : :

2, The Railway Ministry heve also Gecided that -aetion way be taken
by yeu to convert 51 temporary posts of Jtenographers into permanent
. in addition to the preseat permament stength of 54 in ascordamce with
the instruoctions eonteined in thie Miniotry's letter of even mumber
Gated 29.4.78 and confirm the inecunbents ir the order of their
k eligfbility. The cuestion of confirmation of the remeining -12 Stemnoe
-\ graphers may have to peand fer -the present, . e

R 3« This 4ssues with _the corcurrence of the Finanee Directorats of
the Mimistry of Railways. ' - ‘
o - sda/-
9 | o , +. (8.8.7hirumelat)

Under Secretary(A),Reilway Board,

-

. : ‘ Dy. Girector Bstablishmen,

Q. D. 8. O., Ministry of Raflwuy:
Alambagh, LUCKNOW-5

e




Goverament of Imdia -
- Ministry of Railways '
(Railway Board)
No. B(RB)I-69/RBT/15 ‘ New Delhi,dated 3-10=1975

T

"~ ?he Director Generag \
RcDoB,’o' '
Lucknow,

Subs Revinioi of Btenographio assistamco
to the officers of the R.D.B8.0.

_ Refs Your letter No. A/RT/8-Misc. dt.30-5-75.

The Board have deeided that the following yard
stick should be adopted for sanction of Btemographers inm f

" the Research Designs and Standards Orgamisatioyp, Luckmows |
1) Directors amd Addl. 3 Ome Senior Stemographer:

Directors’ . each in scale k.425-
BOO(R.B)’
11) Joimt Director amd - To share oneSehor
his Dy. Director Stenographer in scale
k.425-800(R.8.) - -
- T41) %Tvo Dy. Birectors One Stenographer. ;

- 4v) Two Assistant Officers _To share one Junior
Stenographer imn scale
 B5.330-560(R.8.)

!snanay_plgagg work out thé‘requtrenent of

N’
A}
.

L}

gteno hers on the basis of the abeve yard stick and !
enfure that the surplus,-if any, is wiped off in abowt

8ix month time. , »

Fe- - The Board also wish to make it clear that
the above should not be taken as an guthority for creating
new posts or upgrading posts im relaxation of ban orders
and instructions on economy, issued from time to time.

4., ' Please acknowledge receipt.

sd-
| (0.8. Thirumalai)
Under Secretar(A), Railway Board.

DAL N1l |
| éopy to B(E)I Br. Railway Board.

To—

LD, S. 0., Ministry of Raitways,

i
x
Dy. Director Betablishment, , : ’

\Jamba J, UCKNOW-§ | ;



In the Central Administrative Trlbunal
Circuit Bench, Lucknow
-O.A.No.5l of 1988(L)

RDSO Karamchari Sangh- Ceveee Applicant
Vs. ' : ‘
Union of India and another;,.. Respondents,
. ‘ : | Annexure R-4

Copy of Railway Board/New Delhi's letter No. PCIII/PS/Rly.
Board Sectt/Pt,II dated 27,7,1976 addressed to Director
General ,RDSO, Lucknow.
Sub: Provision of the posts of Senior Personal Assistants
through upgradation in the office of Research
Designs & Standards Organisation on Railways,

J - - C eaes

The sanction® of the‘President is héréby éommuni-’
cated to the following posfs Bf'Stenographers in grade
O ,- | .Rs.425-800/Rvaeﬂng upgraded to grade Bs;650-lO40/RS with
o effect from the date these.are filled upfi

Existing grade Grade in which
to be upgraded

- Rs, . RS.

l1(one) post of Stenographer 425-15-300-EB 650-30-740-35- '

attached to Director General 15-560-20-700 880--E8-40—1040

EB=25-800 +Special + Special pay
pay of Rs,50/-PH, of Rs.50/-P.M,

9(nine) posts of 1. | '
3 o Stenographers attached ) 425'15"500'58 650-30-740-35~
. to Directors in grade § 19-560-20-700. 88G-EB-40-1040,
|  Rs.2500-2750(Rs) | —EB-25-800
6(six) posts of Steno- ) |
graphers attached to .
Addl.Directors in grade !
Rs,2250-2500(RS) -

(Total 16 posfs) I
2, Hindi version of this letter is enclosed,
. ®eooe - e-_'—_\-,

B

Dy. Director Bstablishmcm,
R. D. S. O., Ministry of Railways,
Alambagh, LUCKNOW;'S

ULI
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In the Central Administrative Tribunal

Ay

circuit Bench, Lucknow

0/ANO. 51 of 1988(L)

RDSO Karamchari Sangh ;}...;. ’ Petitioner
Vs;
‘Union of India and another 3., Respondents,

Anhexure NO RS

Copy of Railway Board/New Delhi's letter No.PCIII/ 73/ps/

Bly.Bd Sectt/Pt,II dated 29,9,1979 addressed to-the
Director General,RDSO/Lucknow.

 Sub: Provision of tha posts of Sr,Personal Assistant

through upgradation’in;the‘office of Research R
- o Designs & Standards Organisation -on Railways, -

see

i‘p | In continuation of this offlce letter of even number
| dated 27.7 1976, the sanctlon of the Pre51dent is hereby
communlcated to the upgradatlon of one post of Stenographer
Gr.II in grade Rs 425-800(RS) to Senior Personal Assistant
in grade Rs 650-1040(85) wzth effect from the date the
;post is fllled up. o

Sd/-
Jt.Director, Pay Commission,
Railway Board,

e

) C@WW 5
Dy. Director Establishment, )

Q. D. 8. O., Ministry of Ruilsrays
Alambagh, LUCKNOVY/=§




In the Central Administrative Tribunal

Circuit Bench, Lucknow

0.A.No,51 of 1988(L)

RDSO Karamchar1 51ngh.... . | Applicant
sy
Union of India and another ., Respondents,
Annexure“R-é

Copy of" Rallway Board/New Delhi's letter No. ERBI/80/44/59

Dated. 20.1, €l addressed to the Director General , BDSC/
Lucknow. . )

o

Sub' Prov151on of Addltlonal posts of Senior Per onal

A551stants for Dlrectors/Addltﬂonal Dlrectors in
R.D.S.C,

¥

Ref: Your letter No.A/ES/CTP/Stenos dt,18,7.1980, - -

oeso0

A

gf In contlnuatlon of thls office letter No., PCIII/ 73/pS/

Rly.Bd Sectt/Pt II dt 29 9.79, the sanctlon of the Ministry

‘of Railways is hereby communlcated to the upgradation of

‘one post of Stenographer.Grade-II“in the grade of Rs“425—800

(RS) to Senior Personal A551stant in the grade of Rs 650
lO40(RS) with effect from the date the post is filled in,

2, The proposal to upgrade other 3 posts of Stenographe IS

to Sr P, A is under consvderatlon separately.

3. Thls issues with the concurrence of the Finaﬁce

Direetorate of the Ministry of BailWays.

sd/-
(S.K.Ahuja) .
Under Secretary(E)I,Railway Board,

N

) . ‘ o M)
' 4 Dy Director Betablishmem, '
L D. 8. 0, Mm? Inistry of Railv-,

Alagbogh, LUCKNOY.




. In the Central Administratiye Tribunal

- Circuit Bench, Lucknow

ST 0.A.No,51 of 1988y )
e S RDSO Karamchari.Sangh;..a Applicant
‘ - Vs, -
o Union of India and another ;,,,,, Respondents,

Annexure R=7

Copy of Railway Boargt

dt;18,7.1984 addressed
- Lucknow,

s/New Delhi letter No;ERBI/ao/44/59 |
to the Director General,RDSO,

» | LI ST . o . |

Sub: Upgradation of 3 posts of Stenographers in scale

Rs,425-800(RS) as Sr.Personal Asstts ip scale

Rs .650-1040 (RS |

): ' " Ref: (i)-Sr.Dy.D;G;ﬁs‘D.O.letter No

S ' dated 29,2,84 addressed

4 ' t:\:‘ .

- Railway Board,

-DG/CRP /77 /G ,
to Member Engineering,

Communicated to the upgradation of Five posts of Stenographers
grade! Gt in scale Rs,.425.800 to Senior Pérsonal Aésistants
in scale Rs.650-lO40(st(Class II) from the date of issue

of the letter or the date from which the incumbents take g

» Whichever is later,

ence of the Finance

~

She Ministry of Railways,
& -

{

- .8d/-
(A.K.gasu)

Dy;Secretaiy(W)/Railway Board,

Bmlnnwmrﬁﬁﬂﬁﬁﬁgar—_-f—_d

R.D.S. O., Ministry of Ra]_l

| ’“‘“""“\‘l’“@lﬁewz&%’




Loppatenr Ro8 f{QQ/
et NG 4 |
‘ 2%.3 90 .
' Government of India )
v n,« try of Rajlway

Regearch C.JJ.@G Standards Organisation |

) Manak Namr,Lucknow—ﬁ
No. E/R/RT/MS o7 7T "Dated " 9th . March, 1987

T NOPIPICATION

AN

C.S.R. = 'In exercise of the powers conferred by the

proviso to article 309 of the Constitution, the President

hereby makes the following rules regulating the method of

réorud tment to the General Central Service Group'B' ,Non- °

Gazetted posts in the Résearch Designs and Standards.
4+ Organisstion of the Ministry of Railways, nemely:~

teShort title and commencement: : . NG

(1)These ruies may be called the Research PBesigns amd ,
L 3 ' _ Standards Organisation(Group!B' posts)Recriitment
’ fA o o Rules, 1987o | |
| (2)These rules shc_u ‘Gome dmbo force on the date of
their publlcatlon in the offlClal Gazctte.

2+ Number of posts,classification and scale of pay:

The mmber of the sgaid postg,their classification |

~and the scales of pay attachea thereto, shall be ag

specified in oolumns 2 to 4 of the Scheduwle mmnexed
to these rules,

I B.M?bthod of recrmtment,age‘ 1limit and other qualifications
. - 7 (4 C. . . T .
oA

The method of recz'uitmcnt, rege 1init, qualifications and

other

’

- specified in columns 5 1o 14 of the

matiers relating to the said posts, shall be ag

said Schedule,
4.Disqualification: No per son-

(a)who has entered into or contracted a maz'riage with

i

a person having a spouse living,or

e e e .. “'ﬁ""T.""""-- T T -..... -.. T 1 o o . .' ﬁy Dlrm)

v - LT S . R.D.S.0. » Ministry of Rarlwaya
S < ‘ o Alambagh, LUCKNOW-§



X

N s

-2e | | k_.\g
(b)who, having a spousc 1iving,£hias entered into -
pr contracted a marriage with any person, shall
be eligible for appointment to ary of the sgid
posts:
- Provided *ha‘t the -Central Government may, i:f
atlsfie that su.ch ‘narriage 1s pernissible under,
the personal 1aw appllcable. to such ‘person -end the
o‘bher party to ‘bh&, marrluge and that there are other
grou.nds for so dmng,em.mpt any perS')n from the

B Operatlon of this rule,

(/)Power to )"(ﬂ a2

Whero thb Central Govcrmm,nt is of the oplmon that it

is necessary or expedient s» to do,it nay, . by ordc;r,for -

y reagons to be recorded in writing, and in consultation

wltlg,’she %Ur}i'on. Public Service Comnission,relax any of the
_;..p;;quj_.siorlts of these rules with }'espect to any class or
category of perso;ls.

. (6)Sav3.nn;:— '

| Nothing in thesc rules shall affect reservations,
relaxation of age-1init .and other concessiong 'required. 0
'to be}rqv1dpd for the, candidates bclOnglng to the
Schedulcd Castvs, the. ocheduled Trlbes and other specioal

Categ(rlt,s of persons in accordanc with the okders issied

by the Central Goverment from time to time in this regard,

Va.CoV.Chemlu
Director Generzl
) Research Designs and Standards
o L ' Orgenisation
(For insertion in Part II Scctlon 3, Sub Section(i) of
- the Gazette of India,

' . Vi), N N I
DA/ Two Schedules o 8 o Qﬁ% L}.‘/’fg?—-
(in duplicate) ‘ b
The Manager, . (VeVasudeva)
Govteof Indla Pregs,

for Director Genera:}_

New Delhlo -

Dy. DirectW'

R. D. S. O., Ministry of Railways,
Alambagh, LUCKNOW-$

Al



-3- . y
No.E/R/RT/MS | - -Dateds  =3-87

Copy forwarded for informstion to. ,

b ,?‘i.."f‘n‘w\‘z e
— - . v-»v-M - A - E .
Y, .

1) The Secretary,Railway Board, Rail Bhavan Now Delhi
. with referénce "o Board's' Letter No,ERBI/84/44/36
dte16e1e 87 ( 3 coples).

o - E 5 A - - o e

2) The Secretary,Umon Publlc beI'V.'LCG Comma.ss:Lon,- l )
Dholpur House,New Delhi with referenceito letter ,~ .
No.F3/19(6)/85-RR dt. 28.11.86 (8 coples) Co

(7 Tasudbra) \6‘»/(3

DA/ As sbove : for Director Genergl

Dy. Director Establlshmc:m
R.D:S. 0. » Ministry of Railways.
Alamba,gh LUCKNOW-$
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=  BEFQRRE THE CENTRAL ADMINISTRATIVE TRIBUNAL

CIRCUIT HOUSE, LUCKNOW
0.A, No, 51 of 1988 (L)
| R.D.S.0. Karamchari Sangh oo Applicant
o V/Se "
Union of India & another o ‘Respondents

REJOINDER AFFIDAVIT ON BEHALF OF THE

o

,'\\'?“‘

PETL TIONER/APPLICANT IN REPLY T0O THE

WRITTEN STATEMENT FILED BY THE RESPCNDENTS

.- . .-, . . - . -

Para-wise reply to the written statement

filed gn behalf of the Respondehts 1 and2 are as

ﬂ’ a unders=

-

' J4§ ' (a) That the contents of para (a) of the reply
e q>f : submitted by the ReSpondenﬁs'are inomrrect in
[vg§§3 ' _ - view of the fact that it is only a recognised

union which}is'entitledto represent its Members

N | but other trade unions registered under Trade

| ‘ Union's Act are also entitled to represent
employees., Further, a particular uhion may have
been recognised by the employers for such

}jﬁ o -hegotiation with tﬁe administration but for the

purpose of filing present petition all unions/

associations ére equal as all of them are legal

entities, There is no par under the provisions

of the Central Administrative Tribunals Act



_Q

(b)

(c)

(Q)

that only recognised association/unions would

file a case,

It is also statedthat the applicant union is

one of the staff unions representiﬁg grievances
of R De S.O employees and is affiliated to All
India Rallwaymens Federation which is recognlsed
federation by the_Mlnlstry of R&8ilways, Govermment

of Indiao

Replied vide (a) above., The matter was also moved
through Class-III Staff ﬁssociation. Copies of
letters written by ‘C.T,S;A. are enclosed as

Annxkuree Rl and R2 to this rejoinder, It has been

proved by document that the CTSA have failed to
settle the matter; Therefore, the contention of

the Respondents is not sustainabile,

This point has no relevance whatsoever., It is
immateriallthrough which platform the maéter'was
brought to the personal notice of DG/RDSO inasmuch
as he himself took up the problem and wrote several
letters ‘culiminating in the last One dated 31,12,86/
1.1.87vto Respondent No.1 putting forth his fim
proposals. Moreover, the UPSC Stenographers of

RDSO have duly authorised the K.S, to represent
their case in the court vide authorisation letter,

a@ apy of which is annexed herewith as Anre xure-R3,

Hence, the point raised by the Repondents is not

valid,

The last batch of Upsc Stenographers Grade~IT

belonged to 1969 batch, though they joined aroung
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1971, nd UPSC Stenographer Grade II was recruited

after this upto 1978, though the 100% direct recruitment
—_— rules might have been in vogue upto 1978. It is mentioned

here to put thé record straight;

j c ;/.‘ -

- , . |
d (a) The posts of Class II mentioned in this para is by

virtue of a policy decision of Govermment of India as

i - é whole, to grant Senior P.As to S450Gs level officers
L as per the Direction of D,0, P.A.R. vide letfter No.7/22/
» P 73/CSII dated November l§75, é;éopy of which is annexed

herewith as AﬁneﬁurenR4. Hence, the reply by the

RéSpondents has no relevance to the perod 1984-86 duing
“ .which the discrﬂninatioh'has been meted sut to the

| petitionef; R

21-4 ~ That the contents of paragraphs 1 to 4 of the reply
g E of ﬁhe Respénients do not call for any comment as

% the Respondents have not offered any comment in reply

to the application;

%(c) Same comments as already given vide para (c) of the

above rejoinder, c

;i 6&1)& Same comments as given vide para (c) above,

6235 Though the R&P rules of 100% direct recruitment by upsc '
‘a . might ﬁa.ve ek’is.te'dupto 1978""55 alleged, the fact still”
. ) E remains that-n; fresh Gréde IT UPSC Stenographer joined
| RDSO after 1971-72 and 1978 aé revided yardstick of half
o time steno was imposed by that timen.This is stated here
to put the record straight.as the Respondent is out to

confuse the issue,

6(4) No comments;




«r

L

.«?ﬁ/'
~

i
Pl

6(5)
6(6)
6(7)

6(8)

m4-9

No commenté.

No comments,

Though 22 posts of Stenographers in 425/RS were
given selection grade of s,650-960/~ this was not

a promotion or restructuring, as fixation etc. were
not made acerding to promotional rules, Further,
Assistants were also given selection Grade
%.650-960/RS and nothing has been done to Stenos

only in particular,

It has been proved by the petitioner that the

review could not be made because of unrealistic .

and arbitrary decision of respondent Nle resulting in

laying down of yardstick without following any

norms exclusively for RDSO Stenographers which

is not in vogue either in Rdilway Board/Zonal

railways/Production units, In this connedtion,

it is stategdthat:

(1) in RDSO job analysis to determine the yardstick

" of Sténographic assistance was done in 1972,
1977, 1978 and 1986 which justified full time
Grade-II to be attached to each Junior
Administrative Grade Officer. To this effect,
reference were made to respondent No.l by the
then Director General vide letter No.A/ES/1/27
(Revdew) ~72 dated 27, 7. 1978, No.A/ES/1/127
(Reveiw) -72 dated 26.8,1980, No.A/ES/1/127
(éeveiwf dt 25.8.1982 and A/ES/1/127(Review) 72
dated 12,10,1982(copies of which are annexed

herewith as Annexures-R5, R6, R7 and RS

respectively) . The callous and dictatorial

attitude ef Respondent No.l to this burning

problem only snow~balled into this distressing
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6(9)

’ - 5 -

situation whereby a review could not be done,

This is in utter disregard ﬁo the institution of
Directorage-General viz, Respondent No.2 and his

owﬁ consistént proposal for revision of yardstick,
based on jﬁstificaéion,'wbrk—study and concurrence

of Associate Finance; It is prayed thaﬁ'the Hon'ble
Tribunal may take nofeﬁof this point, as the applicant

is proving only the malicious, contemtuous and

" callous attitude of Respondent No.l in regard to

problems pertaining to UPSC Stenographers of RDSO.
It is also incidentally mentioned that in December
1970 when the Board was approached for providing
avenue of promotion to Sitenographers of RDSO, the
Board came down heavily by reducing the yardstick
vide letter No,ERB-I/€9/RB7/15 dated 24,1,1971 thus
brempting any clamour for promotions and then
consistently refused to revise the yardstick. Thus,
while the Respondent No.l playedhavod with the’
cadre of UPSC Stenographers of RDSO without'any

accountability, Respondent No.2 was only a moot and

' helpless spectator witnessing all the misdee ds of

Respondent No.l. The applicant has, thus, proved
the malicious intention of Respondent No,l towards

RDSC Stenographers, which the Hon‘ble Tribunal may

‘take note,

- - r

The rejoinder tco para 6(9) is as per para 6(8),
Further, it is reiteratedthat the number of Selection
Grade posts remained always 22 only; However, the
alleged number €8 i; only sta;istical gimmics i,.e.

as a result of rotation of a few posts due to

retirement/transfer/deputation'etc. of a few employees,

¢
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The fact remains however that every year the nurber

election grage swallém&aﬂ

because of omission/comissions and.mlgdeed% '

of Stenos entitled for 3

perpetrat edby respondent No,l as detalleé in para
6(8) above,

; €(10) The views expressed by Respondents have been

| '~ contradictedby the Respord ent No.Z himself as could

- be seen in the documents enclosed herewith as RS,
J
| k6, R7 apd R8, It is a glaring example of autocratic
" ﬂ
s

approach of Respondent No.l in laying down the
b - | .

vardstick threwing to the winds all official procedures
| .

_ set noms, rules and regulations and also the scant
| . .

regard shown to the institution of respondent No,Z,
|

It is submitted to the Hon'ble ' Tritunal that the

basic contenticn of the applicant given in para 6(10)
] |

has not been denied by the Respondents,

To6(11) It is reiterated that time and again'Re3pon3ent No,.2
| .

: has gone on record that the vardstick laié dowin by

the respondent No.1l in regdrd to Stenos Grade-II in

Tbe was not IE&llSth as evidence tende:ed in R=5

J to’ R8 In spite of such fervent asgcertions putforth

‘ by Respondent Fo.2 for revis sion

’\4

of yardstick as

| applicable in Board's office, Respondent Mo,l refused

to agree and merely’ '?e¢t' that there would be less

Stenograpic work and did not revise the yardstick
|

Such ‘*subjective' ang autocratic aptitude of
‘ .

Respondent No.l was alone responsikle for necessary
1 _

review not being able to be carriedout,

6(12) Our contentlon was for restructurlna done prior

to publication of 4th P.C,report(period between

1984-.86) while the reply given by Respondents in
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- this para pertains to period as far back as 1975

which has né relevance to this situation; Further,
tﬁe context in which thdse’S.P;As were given has
already been explained vide'para.(e) in this
rejoinder and thus has no relevance to the issue

raised by the petiticner; Further, the Respondents

“have also admitted the fact that. no restructurinu

of Grade. II Stcnos has been cionen Hon‘blc Tribunal

'may klnaly take note of 1t.

6(13)

[ SU

Comparison of Grade-IT Stenos and Assistants has
to be made which is 1nescapable on account of the

follow1rg common comparqtors.

a) Both are ministerial cadres;

. b) The pay scales being recommended from time to

time by various Pay commissions remains identical;
c) Common agency of recruitment viz, UPSC earlier:

(now perhaps by 58C) (though the age may very

" from time to timé);’

d) Common competitive examination is being conducted
by ﬁPSC'eVery year fof'promotioh of Grade-~II
Stenos and assistants as SPAs and SO(Min)

respectively,

e) Again, these two categories have alsc been

classified as Group *B* (non~gazetted) (copy of

notification attached as Anre xure-R96"

- Summing up, comparison has to be madeonly
viith nearest/common comparators as akove and

hence Stenos Grade.II and Assistants have been

compared -‘as only then the degree of discrimination

'r:,

meted out to Stenos Grade II can be hichllted
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6(14)

6(15)

6(16)

‘:'..,.8:.

for proper appreciation,

Regarding reference made bijeSpondents about
creation of posts for Assistants based on worth of -
charge-and for ﬁosts of Stenos'bésed on }yardstickf,
we have already amply clarified the hollowness of
socalled.yardstick bésed only on Railway Board's

FEELINGS, which is nothing but prejudice and malice,

The contention of the. applicant is not denied, by
the respondents. The Hon'‘ble. Tribunal is requested

”~

to take note of it,

Comparison has to be made for reasons set=forth

in paré 6(13) above, without which the degree of

discrimination meted out cannot be highlighted or

'appreciated; Mention of posts of SPAs by Respondents

.is a dry repetition, the context of which has already

been explained in earlier paras by the applicant.

The term UPSC Stenographers of RDSO denotes as per

" para 5 of the applicant, those 53 Stenographers

Grade-II who have been directly recruitedbased on
the results of 211 India competitive examination
held by_the UPSC and belonging to batches of 1964

to 1969, The fact remains that no consideration

' was given to this segment of employees., The

contention of the applicant that no considerstion
has been given to this segment of employees in the
matter of restructuring done in 1984/85, stands

reiterated.

Regarding observation made by'Reépondents
that there could be no bifurcation as UPSC ex

others, in Grade-II cadre, there is absolutely no

intention for the'gpplicant to make any such
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6{16)
\'“",,
L 6(17)

bifurcation. However, it is pointed out that a

dlstlnctlon is only made to highlight the extent of

' unfavouralle servzce conditions of those who were

{

recruited dlrectly in the grade by UFSC to drlve home
the point that there is no element of promotion in
their entire service career,

. T Ll .

As regards the mention of SPAs posts, this is

again a dry repetition madeout of context to the issue

'involved; This has happened long back before the order

for nestruCturing done by respondent No.l .dated 15.5,85;

The criterion applied bY‘Raiiway'Board for restructuring
of Assistants cadre was “acute staghationﬁ. The
incidence ofl“aeﬁte statnation" is much more in
Stenographers“cadfe than in Aséistants,'as contended
by the applicant; This has also been corroborated. by

Respondent No.2 vide comparative statement at page 2

' of his letter A/ES/UFG(Tech) dated 24/25,4.88(a copy

- - Cm .~.3‘, ;\r Lo A, . .
of which is anmexed herewith as &npnexure-R10), This

contention of the applicant is still very much valid.
Cemparative statements which were also attached as
Annexures-1 and 2 with origional application are also

relevant,

Hence the points made by re5pondents are llable to

e dlsmlssed

As per supplementary affidavit already filed by
ﬁhe applicant it has been amply proved that @ ntinuous

representations were made.

The respondents contention that the applicant

cannot take advantage of DG/RDSO's lettef is‘seriously
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6(17)

"a-lon

'challenging as this is not a classified document

vindicating the justness and gemuineness of our case,
Further, one more incumbent {(Shri T.5.Viardya ex.Director
General) has also emphaticaliy pleaded our case fqr_
néstrucﬁuring vide letter No.E/ES/UPG(Tech) dated

24/26, 6, 86{copy enclosed as'Rull): There is no law
restraining the applicant from taking advantage of such

letters, if they could only convince the Hon'ble Tribunal.

I

The contention of respondents that the.étructure

of Stenos is similar to that obtaining in Govemment

» -

of India/Railway Board, is challenged; The applicant

_has" already contended that the yardstick pertaining

to Stenos in R,D.S.C. laid down by Railway Board
(Respondent No.l) "is at variance with Railway Board.
There are also other glaring diSparitiéslwhichuwere

entisted vide one of the statements of Respondent No,2.

In one of his letters addressed to Respondent No,1, the
disparity statement is enclosed as Annexure-R12 from
which it is evident that the statemént of Respondent

No.l is far from truth. -

As regards elongated pPay scales and grant of
stagndtion increment, the same have also been given
to other categories in general and to Assistants in

particular. Hence, this argument is flimsy.

As regards statement made by Respondent No,1 thét
the Départment of Personnel did not agree to proposal
is only a mean way to escape accountability on the
part of Respondent No.1. In fact, the notice of

the applicant is only issued to Union of India as a

d



whole and hence it encompasses all the departments

under its control for the purpose of accountability,
The discrimination made ié quite glaring in view
of the fact that the benefits of restructuring has
been made available to assistants and many other
categories throughout the Indian Railways while denying
the same to RDSO Grade-II Stenographers of UPSC;
+ The @ ntention that thla will have far reaching -
,;& | repercussions is nothing but a false pretext of
Regpdndent No,l as the restructuring was involved only
for 53 UPSC Stenographers Gfade-II of RDSO who remain
as an isolated pocket in RDSO. In no other departments/
Mlnlstrles the position is as worse as can be seen
from the fact that a Grade II Stenograrher with
1\\(» ‘ regular service in Grade IT from only 1975 onwards
| has been promoted as S,P.A. (ad hoc) in Class II in
Railway Board(copy of promotion. order of Mr.M.K.Jose
a promotee Grade IT Steno nét a UPSC recruit is
enclosed as AnnexureanB); Against this position
the plight of UPSC recruited Stenos Grade IT of RDSO

right from the batch 1964 to 1969 remaining in the

Lo
T et

recruitment grade is compared and contrasted for the

Hon'ble Tribunal to appreciate the date. This only

lends further strength to the contention of applicant
~- and substantiates the amount of injusticé done by the

Respondent No;l tovwards Grade II Stenographers of

RDSO viz, (i) in.the matter of yardstick and (ii) in

the matter'o% denfing festructuring. It is prayed that

the Hon'kble Tribunal may kindly take note of it.

6(18) The respondents have not made any remarks against

this para exceptino the fact that they have bracketed
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6{(19)

6(20)

-~
@, )

o 12 -

paras both 6(17) and 6(18) and not given specific

remark against para 6(18).

-

Contents of this para of written statement are incorrect,
hence denied and the contents of para 6(10) of application

are reiterated to be true,.

The reply of respondents -exactly agree with the contention
of the applicant viz, where no relief is available under
existing rules/regulations, remedial action has to be
taken even if it relates to an indivisuval. Here the
Respondent No,l has miserably failed to do so when it
pertains not to the individual but to a mizeable grbup

of employees affected. The Hon'ble Court may kindly note.

6(21) The petitioner's main contention is that discrmination

has been made against UPSC recruited Stenos of RDSO while
benefit has been given to Ass;stants. Mr,P, Prasad joined
RDSO after passing through UPSC examination aﬁdnrémained
in the initial recruitment grade till he retired on

31.1.1988 i.e. nearly for a period of 23 years, This

‘fact has been tacitly admitted by the Respondent Mo.1.

Quoting his earlier services elsewhere before joining

RDPSO is a deliberate attempt on the part of Respondent

No.1l to mislead and confuse the court,

6(22) The respondents may be put to strict proof,

6{23)5zme rejoinder as given against para 6(17). The

applicant challenges that there is no law restraining

the applicant from taking advantage of such letters

written by respondent No.2, inasmuch as these letters

vindicate the justness and genuineness of the employees -
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case. This clearly shows the defensive attitude of

respondents and ‘escapist’ tendency. The Hon'ble
~ 'E | Tribunal may kindly noté'it;

6(24) A copy of the press cutting dated 26,5.1967 is

enclosed herewith as ﬁnnexmreleév

1 6(25) The promotional blocks have occured only in the case

of Grade II Stenos of RDSO by compounded mistakes

of resyondent No,1l,. Therefore, in this case while
L the re5pondeﬁ£s do accept our contention, they denied
» the restructuring of_the cédree Restructﬁilng has

‘ been done in many othef cases under less acute |

\ situations, Thus the discrimination against Grade-ITI
\*/. * Stenos is clean_y discernible which the Hon'ble

"" Tmbunal may kindly note, Further, the respondents
have also failed to convince for thelr lapse with

satisfactory reply for not doing restructuring,

6(26) Respondents have miserably failed to answer the

.

points in para 6(26) of the original petition which
clearly shows the default on their part. This is

brought to the Hon‘bié'Tribunal°s notice,

6(27) The reply given by the respondents égainst centrn

round the question of yardstick to deny further benefits
of restrudtur1ng. This has been effectively countered
i by applicant vide para 8(10) and 11, The respondents

hence thoroughly failed to answer the points raised
“ . by the applicant,

The contention that Stenos of RDSO cannot
be '
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compared with Stenos of Zonal Railways is untenable

as RDSO has been declared as Railways vide 4&llahabad

Hioh Court Judcmcnt awarded in ClVll Revision Petltlon

‘ No,324 of 1978 - R,K. Mallik V/s, plrector General,
N/ : | o o
RDS0 and upheld by the Hon‘ble Supreme Court in

Revision Petition No.245/85 DG RDSO V/s.R.K.Mallik

@ copy of which is annexed as Aﬁﬁn&nre—&lsbto this
: rejoindery

6(28) The respondents have agreed with the contention made

by the applicant in para 6(28);_Further, the reference
| o 23.nosts'of SEAS is a dry repetition pertaining to
the year 1976 and not to the present case as already

exXplained. This has nothing to do with the restructuring

orders issued by Railway Board vide our reply at
:\4) i - para 6(16) above.

The stagnation increment is not promotion or

upgradation. The fact remains that 53 UPSC stanos

Grade~11 of RDSO remain in the initial recrultment grade
% is reltera ted, |

-

S o

6;29) The reply of respondent in para 6(29) only further

¥
1.
b

4

highlights the discrlmination meted out ky the
resPOndents.

6(?0) The contents of para 6(30) of counter affigavit are
- incorrect,hence denied, Fou rth Pay Commission

recommended discontinuance of selection grade for
Group B,C,and D whereas they recommended introduction
of Selection Grade for Group A, Relevant paragraph

1s annexed as AnnexmréleG to this rejcinder,
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6(31)
(32)

6(33)
6(34)
& -
{35)

6(36)

6(37)

16~

.

The rejoinder given by the applicant vide
para 6(16) is reiterated and that the points

of respondents are not sustainable.

Seme remarks as above,

‘Comparison with the zonal railways is inescapable

as the Indian RailWays is taken:as one unit,
Further, restructuring.has been éxtended to the
department of Railways including RDSO,Vand.Stenos
of Railways. In this context, the réstructufing
doné in a zonal railways should necessarily ke
applicable to RDSO Stenos also, RDSO is part of‘
Railways vide Supreme Court Judgmént in case

No. 324 of 1978 as quoted in para 4(27) above.

As such, the céntentioh of respondents do not
éérry aﬁy conviction, Discrimination has been
amply proved in many paras cited above, Comparisons
with Assistants have.also been proved beyond
doubts and as such contentionAof discfimination -

is substantiated and is sustainable.

It is prayed that'any relief if given to

' applicant may kindly be allowed and be made

availsdble and the respondents may kindly be
directe@ to implement the same within a period

of one month from the date of judgment in view

of the fact that some of the members of applicant

are due to retire within a month oritwo,

Dated, Lucknow, ‘ DEPONENT
the @ .May, 1989, :
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I, RJK, Iyer, aged about 65 years, son of
Sri K, Natarajan, resident of B/3 Rajajipuram and
Honorary President of JéDSO Karamchari Sangh, do hereby
verify that the contents of paragraphs™(a) to 6(37) above

g are true to my personal knowledge and belief and that I

~ ,
have not suppressed any material facts,
Dated, Lucknow, DEFONENT
the 1% May,1989. . C
A |
o
~
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' i 5&&:’-3 ‘Upgradation/Re structuring of .Stenogrsphers Gr, 11 and RS

S @) Blte DY lett"ai’“:ﬁ/ﬁéﬁﬁ’ﬁ(Teéh)*’ﬂf-:%fﬁgﬁ;‘aﬁ to |

< |1 4% 29thlot, 86 to you, e !

DG dnted 29th Oct, ‘86 to you 'in .vhich he hag very lueidly exnlnined
- the blaak prometionsl prosmects of Grede 11 gtemogrephers, The -
guinte ggence of the problem is sll the Stenos 81,1l ‘hsve bren yo- : -
cruited in 425-B00/ES5 snd would retire in the ggme grade If restrue~ ..
turing ig not done, All these gtenos have put in 15 to' 29 yoars of
service in the resruitment grade eand eould not get any seleetinn grade
»28 review vas notpossibleo in 1979,.1%82 ani 1985 pe . the strength
of Orede .II ves frozen at 110 since 1970 gnd .the numbey of gelection
grade posts romained ststionary, - ' ' L

2. gimiiarly’ abdu‘b 34 Gr, 113 st=no g who wers receruited as?tena- ) ,a
tmiste, ere In the sme posts for the last 13 tc 20 yoars, Wnen the W b

vo5tg of Gp, 11 in BD {pll vacant, 50% of thése nre filled up by the
U aC /830 egndidates, Steno graphers’cr. ci snd III being of the sege nge
grotn, the promotional avenue of Stenes Gr.I1l 1g mot wide enough snd
gggﬁ?at%oﬁ of 68,11 gtenog does not give sny ehein promotien to . .
: ro ¢ & @m g, ;

3. Incidentrlly thege sre the left over categories whare restrue-. L

turing hege not been done in KV'C, 1In thie ¢cnnection, the recommondae

- \_/ ticng of 4th Pay Commisei~n vide chapter 23 'Premoticn Poliey nnra 23,

PP, 258 in renroduced below:

"Parg 23.3 It hos been renresented by the Union As s ns
. > on » Unions end Associntions
of Zovernment employees thet ngasures should be taken to imx:erov[es )

thelr promotional pros-cets, It hag been rointed out that proe
A motion to s higher grade ds denendent upon the avsilagbil 11:; of
{

vacshcieg which are 1imited, Aecordingly, in most of the cadres;

e lsige mumber of ennloyecs hove 1istle onportunity for nromee -

tion and gontinue in the seme fenle. of nay and stegnete e &
, , ? 8 0% 1 nete after: 7
ggggt{gng meﬁm\ut; Itthmg }tmergfom besn urged thatga:ery emg‘foyee?'
e ablg get 2t lenst one v nPg Lo
of smrvican ‘ nromotion after ?é_‘mﬁ_r.(g”: o
4. | “Since the 4th "ay Comnisgion recommond l o
. : e 3 COm? atlong have al: g
aecepted snd sre heing Imrlemented, and since thes; uﬁm?&a’i’éﬁysgﬁﬁn ]

ere cought in such Dottlencok YoU are raquegted tn exredite D ',
osdeve enproval for DO g prom’:sal to testguoture Steno éeﬁi.g! gﬂfgIg
The matructu_ring benefit may kindly be gziven in viaew of the ,bove

o | e/ "
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" "Refi 1) D0/RDE0 Y ettor 'W/55/UP0(Te6H) A, 24/26.4.86 to and. N
v Sr1 ML, Khonng Henmber.Staff: and .o, A/2S/RO(Tech)

“Yourkind attention 1s invited to the lstast D.0 letter frem | i
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LT DT T guKeXundu - T
l C.P.Vesma . ' t / .
I -g‘ . S cT‘ u{ f-? ) K '“. ; . |
, AvC728fLed] 24, -10-1987
; . . ) '- . ‘ .
The Mezber Staf?, . .
Rlilva]' Boal‘d.' -
Hew Delhi " | |
' - gub: Upgradat 1on/Rea£mcture of UPSC r-sruited
- - ., . Grade II Btemographers of Rpgo. -
‘Ref: 1) DG/RDSO's proposal seat vide D.0 A/BB/UPG/Tech
. - deted 31.12/1.1.87 to EDFO. Lo
> , 2) The Association's meetiag 1a Board's of fice
: © on 13.9.87 . -

: Aes per our discussions im the Board's office,

oa 13.7.87, it vas a clear-gut agreeneat betvesa the

Association and Railway Administratioa that the up-

gradation/restructuring of Gr.II Stenos im RDHO

would be = isgued very soem. But ia spite of this

- agreezeat, the mimutes recorded- have showa a deviatioa

) aad it was rscorded that the case has beex seat to
Departxent of Persomnel. This ia ix total disagreenent
from what tramspired 4dm the meeting.. - o

: How it has come to our kaowledgs that the Depart-
moat of Personnel has turmed dowa the ‘proposal. Ia this
context we uaderstani that the proposal sent to DOP
was quite at variance from what hes besa sext by DG
vide his letter (ref.1) cited above. The Association
ferveatly hopes that Rly Administratioa would keep ite
proziee and expedite orders oa NG's préposal which
had recommenied for upgradation of 49 UPSC reoruited
6r.11 stonos who remaian ia the INITIAL RECRUITMENT .
GRADE with service Trangiag 18 te 23 years which is a
glariag injustice done $0 amy cadre. ST

DA mil e . Yours fa&thfu-lly.'_'
! f\/}f{{, COory (M) — -
ALLLESTED Sc.r.v.m.) _

HOB. Secretary. =
RS 4 X & S
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We, the undersigned members of ReDe S, 04

Karmachari Sangh, Manak Nagar, Lucknow ( a ‘Regd. ,
Trade Union) authorise our President to 1nitiate

a legal suit against the gross injustice done to

Us bY the R.D.8.0. Administration, in the aporopriate

Cowrt of Law or the Central Administrasive Tribunal,
in consmitation with a layyer, |

Hame | — | Desienation Signature-
1. S/Shri K.A,Velayudhan Stenographe’r %‘J‘Qyuﬁ%_
- Grade - 1T, o TEE
2e " G.K.Wadhwa =q 0= | KQ (,;O\ :2?‘29
4o * R, Jagdeesan | ~d 0= /&.Z-/?ﬂ-ﬁ-‘v%.ﬂ--ﬁ
D > /é/év"é() a7
S« "  G.L.Bhattacharjee ~do- et |
‘ .
n - .
6. " I.N. Sen ~do | @/{4/»/6)\4,9 ,
o . ' / , TS
80 » -K.R.Upadhyay "do- l f)’/\’ &f/ I~
9.  *  YV.R.Jose ' -do- | W |
. _ | - CQ‘ ) PYRELY
0. % N.P.Gosaln ~do- P
11, * R,5.Tneja -do-% .
. f
120 ‘," B. E. %ama ﬂ'do- L/eﬁéz_[ﬁ[j—_/( :
| | A N 55
13. " IK., Bhat ~-do- RS
140 " KoMoL.Shama ' ' -do-. \%(Aj/\g ,
15, " H.Raghavan B -do«-@&a// S
16. n Y.P. chugh -do-' ,L\A‘ - ’\, AN "»'/:.
TNy : A ' / — § ey
17. ™ Tej Pal Singh . ~do= ﬁ%{éé
' | , N e
18. Smt. 8., Jose -do- <77 ! i e
: CATTN L U A,
19+ 8/8hrd S.K. Arora (IZTT50T Tiig Yl
20,

n S. K. Saha ‘EXCAJJ - h ':30- / %ﬁ/
i
| | | Qj" ]( S"l'!‘ﬂn.’ava
Contd.on page 2/- Adv cate
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Name . Designatioﬁ Signature
21. S/Shr{ M.L.Srivastava Stenogragher'
, Grade - II
22, "  G,N, Mallya ~d0= _
23. " M, Vedapuri . = . 4o |
¢4, w Goviind Ram | -d0=- J@UWM

Y 25, " C,K.Velayudhan Nair -do=~ /O&“\y
26¢ "  §.5. Naickem = '
27. ®  S.P.Malhotra
28, % M.§, Chauhan
A 29, W 5K Jatn
30. "  Avtar Singh
31. R D.,P; Prabhakar
32, F Desl"v_’}:{ajt Sharma .
n

—
..

G.R. Bhugra
34, n R.B. Gupta |
~ 35, =n c.a.copalakrisz;:gan
B, " Harcharan bingh‘
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(,1 ‘B.Mohanty - - ) -

E; Director General. ¢ -~ -
D.0.No.A/ES/1/27(Review)-72 Dated 27-7-1978

My dear Padmanabhan, |

Subs Review.é&,Stgpographic asslstance to the RDSO Officers.
. ' . —
Ref: Board's letter No.E(RB)I-69/RB7/15 fsyrf 6.6.78 V5

The question of sharing of Stenographers by the Junior Adminis-
trative and Senier Scale officers in RDSO has been under correspondence
~1th the Board since 1971, You might recall that this issue was also
discussed with you by the Rerresentatives of RBSO Class III Staff Asso-
clation during your visit to RDSO on 24,6,78.

- 3. CE 4}es erwmectorm. gq for Npaxd(s

. 2. In this connection, as per Board's 1atest letter under reference,
it has been decided:

A i) To limit the sanctioned strength of Stenographers Gr.IT
to RDSO to 110. ‘
i1) To convert 51 ty, posts of Stenos Gr.II into permanent
1 in addition to the present permanent strength of 54, and
1i1) to pemd the question of confirmation of the remaining 12
temporary Stenos Gr.II,

3. As regards item (i) above, the sanctionegd strength of Stenos
Gr.IT in RDSO is 119 (54 pt. 14 Provl. Pt and 51 Ty.) which includes

8 stenos Gr.II who are on deputation with their 1lien in this office

and these 8 Stenos Gr.II will have to be accommodated as and when they
revert, Further, the restriction of 110 Imposed by the Board will
“Ylock the chances of confirmstion indefinitely of the remaining 12
Stenos Gr.II whose cases are to vend as per Board's letter under
reference, even though all of them have put in mere than 7 years service
in their existing grade. As per extant orders of the Board, employees
who have put in more than 3 years service are to be considered the

limit of 110 is not sonsistent with the break up given therein i.e.

54 (pt) +51 (to be converted) + 19 (cases to pend for the present)

= 117. In view of the above considerations, it is inescapable that

the present sancticned strength of 119 of Gr.IT stenos may be retained

S0 a; to enable this office to confirm the remaining 12 ty, Stenos
Gr,II,

,54. As regards the vardstick of the stenographic assistance to

be provided to JA & SS Officers in RDS0, an assessment of the

' ? work load of Stenos attachec to the technical officers of the
rank of Dy.lDirecto~s as well gs Jt.Directors has adequately justified
for a full time Steno Gr.II to work with each, In addition, the
stenos are also recuired to perform other duties as specified in
nara 325 of the MOP. Jt.Directors are in indepencent charge of their
wings in their respective Directorates. Normally Jt.Directors are
also members of various Standards, Committees of thelr respective
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‘ Disciplines. By virtue of the administrative nature of the dutles of
JT.Directors controlling a larke number of staff and offices (inclu-
ding Sr.Scale officers), an independent Steno Gr.IT is to be invariably
provided to each XXXEIFE¥¥AXX Jt.Director in the interest of efficiency
and smooth working, Similarly, even though the officers below Jt.,
Directors have no administrative work, the technical officers require
the services of stenographers for dictating various technical reports,
based on their inspection tours, tests and trials other investigations
conducted by them in and outside the office. Ever since 1971, when the
issue of sharing of Stenographers was mooted the working strength of
Stenos Gr.II (Rs.425-800/RS) prevailing at thet time was frozen in RDS0,
and no additional posts of Gr,II stenos have been created. Since then
the sanctioned strength of officers in RDSO has gone un from 283 to 327

4 whereas the -anctioned strength of Gr,II stenos has decreased dmring
this period by 22 numbers i.e. 141 to 119,

S. Considering the overall position and the need to effect economy
in railway expenciture as well as the.need for utilising the service of
this research organization efficiently I sugrest that the yardstick o f
stenographic assistance to the Technical officers in RDSO should be

as underL-

a) “Directors/Addl.Directors., One Sr.PA in Gr.650-1040 (RS)

each (as sanctioned by Rly Bd)
b) Jt.Directors.

One Steno Gr.II in Rs.425-800/RS

¢) Dy.Directors and Asstt. One Steno Gr.II seale Rs.425-800/RS
Directors (Since rede- for two officers.
signated as Dy.Dir.)
both Sr.Scale.

d) Asstt.Director(Jr.Scale One Steno Gr.ITIin scale 330-560
) Class I officers/Asstt. RS for two officers,

Design Engineers/Asstt,

Research Engineers

Note: This yardstick will not be arplicable to the non-technical
officers of RDSO as well as other isolated posts at outstations
where independent Stenographers will be provided as per yardstick
vide Bd's letter E66RB3/109/RBI dt. 15,6.67,

With the above vardstick the requirement of Gr.II and Gr.III
.stenographers will work out approximztely 142/40 respectively against
/hhe present actual working strength of 107 and 63 as indicated below:
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Category. S.S. Working Requirement as - Leave reserve

Strength per y/stick @ 9%
as suggested in
vpara 5 zbove.

SPA (650-1040) 16 16 16 ==
Stenos Gr,II

(425-800/RS) 119 107%* 129 13
Stenos Gr,III

(230-560) 63 63 ‘ 37 3
** Excluding 8 stenos on deputation.

\,« X
6. The above is the present irreducible minimum requiremént of

Stenographers both Gr.™I agnd Gr.ITI excluding the SPAs in this office,

7 To cope up with the inereased R&D needs of the Indian Railw:ys,
Officers's posts are created in this office on the basis of vorth of
charge, 4s and when such posts are created in future, stenographic

‘assistance will invariably have to be provided to them. In that case,

it will not be possible for this office to provide stenographic assis-
tance to those officers by suitable adjustment within the existing

cadre strength of Gr.IT & Gr.ITI stenogravhers as desirec in the Board's
letter under reference. As such, Board are requested to authorise

the Director General to create additional posts as per the yardstick

under his own powers as and vhen additional posts of officers are created,

In the course of discussion, you had also kindly agreed to this approach,

8. Under the circumstances, I shall be thankful if you could
1indly convey Board's apnroval to the following:

1) | Continuance of the existing sanctioned strength of

Y, 119 Gr.II Stenographers in RDSO.

i1) Implementation of the yardstick as proposed in para 5 above.
111) Creation of adcitional posts of Stenographer as per proposed

yardstick as and when additional posts of officers are created.

IWQL:E:(~(>p§j Yours sincerely,

e T sG/-
DA:nil ALLTESTED
2h.,V.C.A. Padmanabhan, <€;%§/
Member Engineering L7
Railway 3oard, New’Delhi. ' ; —Sf///
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.My dear Krishen Chaadre,

- e e | / |
_— ( ,3(\@9 ;g K %f;
| ,RDBO/LUKEM  ( VIS T L
5. !ohnntv.‘ / - [
Director Gemeral, - .

RQo Moo AZS/1/227 (Review 72)

26 August. 1980,

Subs Review of the scale of stenogrephir
assistanea to officers of 0.

- Bef: Board's lstter lo,,x(nn)x_eg,aazllslf,ﬁ, . !
| dated 17,10.78.

. In letter %o, E(RB)I.69/RB7/16 dated 3/4.,10.75,
Board have laid down that the following yerdstick should
be xdgggod for stenographic assistsnce to offieers ia

oc for

"the R

Directors/Addl biroctora (Leval 1I) Oae Br, Parsonal Assistant !
: R in scale Rs 850-.1040,

AGdl. Directors (Rs 2000-2250) - One Stonozruphoi',
o _ . scale Rs 428.800.

Joint Diieetor’nnd‘ ~ To share ome seaior o ,
his Deputy Director stenogrepher ' /
o o0 in scale Rs 425.800.

Twe Deputy Directors . One Stenographer
Tvo Asstt. Offioers ’ One Jr. 8tenographer
- : N . in scale Rs 330-8560,

Earlier, the scale of stenographic essistance had been .
one Steaographer to each officer ia Senior S8cale gnd ebove
and half Stsno-typist to Class II officers. In sy,

Board had directed that RDSO must consider sharing of
Bto:o;rnphor: even by Junior Administretive and Sr.S8calo
offieera, .

4 Board's directive in regard to sharing of
Stenographers wvas given a trigl at the level of Deputy
Directors and it was found that it 1ed to lot of difficd
ties. Even though the workload of Stenographere attached

- to Deputy Directors indicated that there was justifice-

tion for applying the yardstick of a vhole time

‘Gtenographer for every Senior Scale Officer, keeping

ia viev the need for economy, the directive of the
Board concerning shariag of étonographcrs had been
implemented at the Senior Scale level except in the
case of a fev Senior Scale officers,

8 it bas, hovever, not been found practicadle T
to iatroduce ring of Stenographers at the level of .
officers of JA rank and therefore most of the Joiat :
Directors are still being provided with whole time
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stenographic assistanee to the extent possidle within
the existing streagth, The ustification for conti-
Ruation of provisioa of oae Gr.II Stenographers to
each of JA grade officers a8 desired in Board's letter

of B(RB)I.69/RB7/18 4t 17.10.78 1s given ia the
following:.

3.1 The directive that stenographers be shared at ‘
the level of Ja grade officers appears to stem foom
\the premise that in a technical organisgtion having
Jdess administrgtive work, there would be lesser need
of stenogrephers. This premise is not realistic, 1Inp
the case of sdninistrative work, 1t 1s an usual praetiee
that y notings ana drafts in Ranufeript form are put up
by staff at clerical ang asaistante’' level. In the cage
- of technical york, this type of assistance 18 neither
available nor ig it required, The officers im the JA
grade in RDSO need stenographers for almost 11 theip
" Work other than conneted with design and Calculeations,
This work includes;

ol "~ Agendas and briefs of meetings of various
, commlttees amd recording Minutes of discussions.,
2 Internal motes and briefs for meetings and
dlscussions.
3 'Renor%a on design work done iIn their Tespeetiva
sections. ' ’ -
ot Techaical proposals pertaining to their field
of activity, .

8 Maintenance instruections to assist Zodal Railways,
o6 Investigation eng study reports on verious items
referred to the RDSO by Zonal Railveys,

o7 Specifications.
£ Technical notes and papers,
9 Correspondence wdi th various other technical

organisations, foreign bodies, firms and with
Rallway Board and gonal Railvays,

For all the sbove type of work, the drafts gre mostly
prepared by the officer comcerned himself and after

the drafts are approved the fair letters/reports/oriefs
atc. are one again typed by the stenographers attached
to these officers,

3.2 Some of the officers im the Administrative grade -
2130 haadle aa appreciable gmount of adninistrative work
i addition to their techmical duties,

- }!
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3.3 The Btenographors attached to the officers are
able to off-load the officors ia respoct of mamy of the '
routine items of work, If whole time stemographic
assistance is mot available, these items of work would
have to be handlad by the officer himsolf which, spart
from straining his time.resouree, may also nnh direct

.or indirect 1oss to Administration in msny ways. Buch

routine items of work include - \

1 ~ Booking of trunk-calls end keeping treck of
~~ them by way of reminder, etc.,
o2 Meainteining some files and records, both
' ' technicel end non-technical, required -

frequactly for reference,

3 Carrying out of corrections in the various
codes and Manuals and other refercnce books
of the officer conceraed,

o4 Kseping confidentizl papers in safe custody,

o5 Consultihgtime-tables and preparing tour
) programmes. Writing letters for reservations,
cancellation of reservations, booking end
cancelling of staff cars and rest houses and
all correspondence connected with tours generally,

3.4 The stenographers are expected to do a number of »
other items of work by way of assistance to the JA grade
officers as 1isted in the Mgnual ©f Office Procedurs

" itself., These items w of work include -

Attending to visitors, Receiving calls inm
absence of the officer, upkeep of the furaiture
and records in the room, to prevent entry of '
unait horised persons to the officer's room,

to make iaventory of files ard maintaining
certain registers, etc. - .

3 4 While desling with the subject, a compariasca - .
of the scale of stenographic assistence to be permitted
in the RDS0 with zonal Rallways and the Ministry may

not be out of place, I understand that in the office

of the Railway Ministry itself, all officers down o

the Junior Administrative grade are provided with a B
whole-fz¥m time Stenogravher in Gr.II1, For Senior scale
officer and their eguivalent in most cases, a whole-time
gffiver ¥ thetr stenographer has been provided, Om

ttie zonal Railways, down to the Ji level, a whole-time
Stenographer equivaleat to Grade II is provided, For
officers 1n Senior Scale, the Boardhave directed

sharing at the rate of two Stenographers for three
officers, but have also given the option that wherever
difficulty is experienced, further posts in a lower

grade mzy be crested.
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8. It 13 requested that sincs provision of a o

- whole-time Stenographers to officers in the JA grade ‘
is more than justified, as ggr details given adove, S

‘the Bodrd may kindly agrae modifg the yardstick

communicated in their letter No, K( B)1.69/RB7/1

dated 3/4.10.76 80 as to change the scale only

for the JA grade officers from half to full Stenogrepher,

I feel that 1f this is not done instead of achieving

economy, the reault would de a ioss of efficiency and

devotion of more time of the JA grade officers to

1tems of work which are presently being handled by

their Stenographers, thus leading to additional .

overall expenditure. On receipt of Board's approval

to the proposed modification of the yardstick, the

exect numbaer of the additional posts of Stenographers

(with financisi implication) will be worked out

(duly tgking into aecount, inter-.slis, 24 posts of f

Dy. Directors recently upgraded to Joint Directors)

and a separate proposal will be submitted to Board

for sanctioning creation of additional posts duly

concurred by sssociated Pimance.

6  This issues in consultation with JDF/RDSO.

Yours sincerely,

, B. MOHANTY,
Shri Krishan Chundra, ' .
Member EBngincering
Rallvay Board,
Reil Bhavan,
New Délhi.
N \ . 4 LN -7 .
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- Bosrd vide toolr lebter Ho.ERBI/69/R0T/15 doted 12441

officure of RO very warly.

N

Pirector feseral.

Bel /8578742 Review) Hnted 25.8.82

luw of pide issistarce to dat
grade ofricers of Rin0,

subr Rewiew of stoungraphis

Vide Shri Mohsoty, tho thum DO/RDI0'E deve Lletter
of even Soe dutod 26.8.80, & detuiled Justifiontion wio sest
to the Besrd for providing whole tive Stesograpber, Orafie 1T

4o 3%, Directers in RDEG fnatead of Half gtencgrapher ue

aduigeitle t0 Dy. Divectors/leckt. Directorss La mﬁ%%
asked Tor rouzh osticete of $h¢ expendisure ﬁﬁvﬁl&’gﬁﬁ‘ e
regquired faforuption was sext wide tile office letiey of
@ven Noe doted 18.4.81. |

2 shrd Beiliappn
DD of pven Ho. duted 2%
the neceasity and urges

RG/BLED nlso followed 4t up by ks
87 addressed to you and divonssed
b 0y #4th gou.on §45482. I nzderstesd
thot durlag thie digeuss yo bid sdviged him thst the
quention of yardstich of sleacpraphie assistancs ig #8311

under exsatastion by the Restracturiug Comities.

This metter hao been dengaise on for the lust 10 Fesre.

Alg0 the closs III 5%uf? jssocistion, whioh is the JO¥ in the
RR50, ie prevsing for gettlewent of thie ivese envly azd J.4
gruds officers of RDOD ars repestedly poluting cut thelr 44f=
ficulties du adherisg to the targsts in ¢he sbnoncs of fulletime
stesorrapbile apeistance sud ie o Bablect mabtey of discussion
ia the 6% meeticge with dhe Directors. ,

& in view of the aﬁma@ i shall be grateful M@mx oold

kindly look in%o the mbter and aPrenge to convey Doard’s sanctiof

for proviedon of full-time stenographiec assictsuce $o Ji grade

itk koot wignen,
” Yours sincerely,
80 wes

i AN . ,-,‘ -
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Dérector Genarale

Bed /25/1/127(Baview-12) Octover, 12, 1982,

Dear Ghri DBusvw

3 ]

Subi Review of ytesograghic seslstaace So Jotut Birectors
of WMol

., Boaré, vids their letter Ho.ZERI/69/RUT/15 dated
3/4+90.75 hud laid down yordstick for stenvgraphic sseistacce
stewmprapbic sssletancs wae reduced fron ons sberogrspher for ons
#%e Divestor t0 one stencgrupher for two Jb. Directods.

‘2. Thie revised yordstick wep given o trisl bub was not

found worksble. GSnarl Nobanty, in Ris 20 letter of oven musber

Guied 26.8.80 to uhrl Erighsn Chundes, the then B.E hod aent

s detalled jJustificstlon with regard o the mscemsity of baving

a full time stenographer Cr.I1 to each Jt. Director nad had
reguested the Doard 1o asgree to the old yardetiok of one gtenogr:pher
€x.11 for the Ji. Dirsctors ap e applicable %o the Jt. Directors

in Bly Donrd's office and Je4 Orode officers on the Badiway snd

3. In reply, the Board vide their letter No.ERS1/69/287/1%
datod 12.11.1980 desired to haove an estimste of the expenditurs
involved in providing ose full tims stenogPapher 4o the Jt.0irs.
This was worked out aul sdvised vide RDS0%e letter of even Ho.
dts 18.4.01. The ndditionsl expesditurs amonnted to sbout
B.22,000/~ per uonth. Shis wes folloved up by 00 Fesisdere

%o the Secretary, Bly Bourd snd more reoently hdvicer{Pinsncs)
Bly Hourd wae reguosted to finslise the cuss, ag the popers wers
put up to hiuv. Hovever, so declsion bap yel been syrived ot.

4+ It apposrs that the yardstick for the Jt. Dire, of ADKO
wat revised to half stewvgraphor on the previee that in 800

‘the Jt.Dirs, heve lean sdainistrative work and they 80 not have . —

to ghve diotstion Yo the same extent se dons by the J4 grade offi-
cers on the rollweys, produstlon units and the My Soawd. This

ig 0ot tho correct upprecistion, eb in onpe of udminigtzative
WOPK noresily the n&ﬁ%ﬁ snd Srudts ars prepsred in wemoerint _

form st She assictunts’ level acd put wp for aprroval, Wt is ease
of Jt. Dizectors in EBSC go cuch assistance de availeble and they

bave to do the entire work themeclves and diotste their letters,
M'&@@l rapoms %@i The Jt.04rp hﬁ?’@ o hold V&ﬁ&%ﬂg gﬁ@ﬁiﬁﬁ%%ﬁ
nestinge with the fires, yailways and other Htes of IS0, Hotes

of discupaione huve to be dictsted by them which alvinistrative
officers in the railyays have berdly 10 40« The stensgraphic |
agsigbtonce iy vrequired for the JE.Divs for the following works:

4.1  AoeinletyaSive work lscluding prepavation of justifiestion
for extonsion of temporary posts and sancidon of new vosts,
purchage of mberials, npoathly progrens reports eto.

o

4.2 Corresponfieice with varisus vtleritechuienl organizations io
tadis aed abyosd, fidsh fnd vith Bly Boerd and sonsl Pailways.
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8.4 Congulilog tine teble sng preparisg tour

| 5.6 Obtsining urient £105 from the seotisns, -
BT hctempanying the Jt.Dirvectors on fanr, - ‘
- 8,8 Altanding %o vigitors, %@mﬁag exlig §n the @%mu@s of m

| Mg, m@f. %ﬂggg'ﬁ

'v'ﬁ»

- @.a ﬁg&n@_ g;m}. ﬁiﬁ%&a fa;% ﬁﬁ;aﬁw«:ﬂiﬁﬁ fo¥ %ﬁ@ﬁa ?5 *mms ﬂm;

recording of aimitos of digoussions,

4.4 Internal notes and briefs for meetings fmﬂ éimsgimﬁ. |

4.5 Jovestigetions end study reports on worious itens ﬁfﬁrmé to
the BUA by zosal rpilweys.

4.8 Hpintensnes instrootisns to assizt zotel railwiys, -
SN %m&i&ﬁ rropnssle perdoiniig to thele field of wﬁviw.
. 4.8 Saports on design work 4n thelr respoctive geetiong, -

%49 Eﬁammgl notex and ;smas, a;ﬁzeifmgtigm, she. .
B E&&M@s the ﬁmmg@’gghw s@mﬁﬁwﬁ 5 the %!’i;‘ mwamr Mga to

' ;;art@m otier routing jobe such as:

&.ff Bwkm of trunk ¢ ,11; on reilswy gnd PAT %mgh@as nd
eon ing Mgﬁk&f thom by sy of eminders, s=ic, .
ing files 204 racords, both @@mmﬂ *ﬁﬁ m@-mmazimz
required freguently for reforence,
BB %@&pa&g eoid identinl papars in safely @as‘m&m

w&:ﬁm

M%mm for regereniion/usncellstion, %@Kiﬁg of @%m es1ds

. pegt bousss, ele, snd coriegondencd conteotad with tours,

‘B.5 Arrenging coifee/tes fov the Mgﬁ*@rg fran fsazwgﬁ gﬁﬁ Iﬂ;ﬁiga
© firms and oygonisstione,

7/

mﬁi leers, wpivep of The Fumilure shd vecords 19 the roowm,
Boting mvmmxy of £iles 208 ‘“&Zﬁ%&ﬁ%iﬁ fmu;' Mf ﬁﬁg@%ﬁi@fiﬂ@@
w:rmm iﬁ% he nfﬁ%mf E@ﬂfﬁﬁ; -

&, From 8o gh@?ﬁ 1% mey bo ssen thot thepe s Aty éa,atﬂﬁawmi

Loz providing ¢ %&tz%a tise stemograrher to seth 3t.Dirsotor 4
. B0 gnd thet in no way the work of the 2tne 1e lesn th.n that

atisehed Lo JL.Dirs in Bly.Bosrd or J2 grede a‘;ﬁewﬁ in the

i ﬁgﬁm%y& and ;sm&w‘f fon, ani%; -

Te ?i@ above sabjact siss %m for digen ﬁﬁiﬁg m ﬁ}ﬁ -
meebing held by the 0D Class mxﬁgm IV asecoistions with yon

on 140,82 dhen wou had kﬁmﬁg zgzead $o gaanine this case

iif&ymmm?g I fhell ba greteful 0 you could kinMly leck ints

he w.tiey atsd a%rg;mg@ to convey ganction ts m mmﬂmpﬁ @:E‘
& fmi time Biafo to eseh Jt. Eﬁir. in ﬁma,% _

@iﬁh imﬁ mgards,

| TR UE CO “Y ‘f@am 5@5&#@1& .
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o mANK NAGAR chmaw |

) “oﬁfﬂmﬁfﬂés B SR  Deteds 23-5-1984

: Fallowi ng amenﬁmmts eff’eetiw wwe Wf 5144‘.84 are made
to the Reett. & Promotion Rules for the mon-gazetted
(Ministerial) posts of HSG mtﬁ’md vié.e thﬂ.s ai‘fiee mtﬁ,ﬁ<
/pe /MS da&ed /"Onll'- '

| ‘,*.;l'f.jczass m: L Group B

' o .

»v o - . | v ﬁ / g
DML (ReKoSond )

E o f@r Director Genaral .-
% E Rﬁwml‘ﬁ!ﬁﬁtw af Railways)

(Fbr hﬁerkion Pt, II Sectien 3,sub Sec‘bmﬂil) M’
. the gﬂze’cte of India) o | . |

Govhe Of India Pi-ess

Ring Rond/New Delni T2 c@pﬂ.eﬁ)

| %"E/Rmm = i S . ;' Dated: 2345084

\ " .Gepy farwaréed for infmmaﬁiem

1,with reference +c
letteor Ho ek /83/%8/4 dated 24v384s e existing R &

L Rules for ¢lass III Ministerial posts in RDSO hpd been

il‘ﬁ)?ﬁfi by the RlyaBoard in consult¢ation with stefr -

L ection Gemmis@ian vide their letter I*Ie »E(Rﬁ)l/ﬁ@/RB&
. é.ta 216104784 -

2is A_?he SGereﬁary staff selecti@n C@mmissie n(?eptt.ef m
~ Persomnel and’ Administrative Reforms) Ministry of Home
-ﬁffairsz ‘Block How12; CGO %mplex,wdhi Bnad, New Delhi

110 003( 8 aopiesb
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Frem the above, 1t will be gecn that there is stagnatien .
only im respect of Stenographers, It is relevant to mentien
thit Rallway Beard vide thelr letter ERB1/78/44/19 dated

¢ 12,78 had fixma the strength of Stensgraphers Gr.ll at

O 8nd almest since 1970 there Mo betR e inersase in this
strength even though the number of Technical officers and
the work-lead have been en the increase during the peried
1970-1985, As por Rally.ay Beard's orders Ne. m:/‘%a 3/44/19
dated 26,7,78 and dated i8/19,12,78, 22 pests of Stenographers
GreII wera upgraded in Selection Grade to RS, 680960

. But ne review after 3 ygars could be undertaken, as the

strength of the Stsmographers his been fixed at 110, It is
also relevant te mention that the IIIrd Pay Commissien hag
TecommoRded vide Vel.I, Chapter V, para 100, pp. 50 of thely
Report that at least twe (2) promotions should be engured

in the caresr of the employee, Loeking to the present trend,

& large number of Stenographers recruited through UPSC

wuld be retiring in thelr initial grade ef recruituent Vi hout
even getting eno premotien) ) o

Copies of letters published in the Fress su the questicn
of stagnatien in this categery are eaclesed fer Boarqgts
inferwatioen, o _

4, In view of the fact that a {eaun &r situation prevails

in the category of Stenographers in RDSO alene and alse

as the strengih of the Stenographers had been fixed at 110

for almest 16 years, Board are requested te kindly accerd

their sanctien for upgrading 46 posts ef Btenegraghers

Gr. 425+800 to Stenegraphers (53) Gr, Rs. 650960 as a

3@1&1 eise, 83 already recommended vide para 5 of this
fice letter of even nuxber Asted 1,9,84, ‘

for pirecter Geteral
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L M ) LI OF CASHE “HERE GISP ARLEY KXISTS 14 ReepEcT OF
' " SIIIGGRMHIRY OF RDSO A2 COMP ARED 10 STKNOGR SPHERS
OF RaLLJVAY 30AAR'S OFFICRE

Adommauet

;"‘&""'J“A’.l’i"s“‘lii-’.‘!."‘!ssv",‘.'l!-,‘.llbl-“"’

Rellvey Donrd .. R3O

"-!'t’.'-l'*i““lt"."m,“.-“!“A"’!‘-"'lv"“"“

- e e

A
1. Frivate Tecrelsrles in the Grede Thers ere to posis of Privete fecretaries in the
Xza775-1200 etteacied to the D/ gelestim Groge 1 HDAU But there mre only BF As
Kaaxye fdvisers in Crode R28,650-1040. One post of &4 in (reds
R8.680+1040 atlachied W D.G. oarries peclal Py n
Of R5.80/= pemte Selection Sragde Hs.775-1200 nay
be provided to P32 to pG¢ in R;SO.

e 2. Csrteln Lirectors have cne Fi in virectors/igal. pirectors in Level II hEnve bezen
geale HE.426«300 (%2) ia sddition provided with ong EPA In Sorle Re.6850=-1040, Ohe
to o 8PA Iin scale RS.650-1040 Stano In Gr.is5.435-800 (K)) {n sdcditlon to the

exlgting SPA mey be provided to the Mrectors/
o8 per prrotice in HSosrd's office,
ﬂww Jredgninigteative offlcers have Deen Jt.nirectors hsve been ssked to rhere one ftenow
provided wvith m independant Bteno- grapher, scele Br 488800 (if), The yardstiek
. gropher in Soale Hs.425-300 (a%). sdopted in Bosrd's offles may be folloved in toto
a _ : 4n ADFro,
4. PAg ptigched to the Tecretsry/iir, There sre no such ports in AR, Only 2 poste
(Eztt) eto., oedyy fpeciol P oy of Stenos In sorle Re.350-560 (HF) enrry specisl
. 1254 of Repe /- Pole
5. In Bonrd's office, there rre £ posts There is only one post of £,0.{Ttenos) tn Cl.11.
- of 2.,0(ftenos) in Class II oY There 1s need for one more post of F.0.(S5tencs)
TRUE CCUV Y due to the offices of ROSO baing loceted st
. . . 11 LS 1) sesttared plsces.
@ In Joerd's office, Steicfravhers ere aro only 3 posts of Cl.IX exclusively (8.90/
. heve evenue of promotion to th Stonos, 2 S.0.(Rinisterial) for ftenogrsphers shd

poste of Under “ecreteries/iy.

w.a of veeencles of 7,0, Minlcteriel) by competi-
fecreteries »nd Jt, Secretories,

V\ iony slong with fssistents of RD50,

| X. m;m_?s_ |
/%%\ | %. >m< h,nﬂ;
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Hellway fmerd . Rp&h

1o ioerd’s office, Stenographers are CObw fomotlise batk, a panel wes forned end
gliered for the pozits of “ssistant cozsunl ested mo the Hosprd, but the
Ceeretarles in Rallvsy Service Commission u Rellwvegy Dos2rd heave not sgrecd to .
on deputation teras, : coneider Stenogrephers of BpiO for th
| _ posts of Zsstt, fecrstary/fl30s,

in Bosrg's office, Hlenographers in the In 3ped, ‘tenogrephers in scsle B5,.650-
Cosleo e 6801040 prounted from Grade / 1040 promotes from Psde B2, 425-800( 13)
A8 4208330 (]5) e given higher gtart gre not glven kighsar atert of Rs,710/=
of ii5.710/« in Orade §5.800-1040 es per , _

ward's letter Su.Pl, 111/76/Pc/8B8ess

0L 24078,
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"’hrﬁ Mm.%m& Sten Orade *C' . of the Railw&y

Boerd Secretapist

itenographerst Service is promoted te

officlete es Stepographer Grade 'BY of the Service on

‘ten

@rt

Qe

orary bp8is in sesle Rsi. 2000-3500(RPS) ' Wee ofle1lb! 89( I‘I\T)
ge é‘a'ﬁ:: he aetuﬂ)y f'aifes Over thes charge mf the pasta

He sho uld mte ‘that his’ prgmti@n hps ‘heen ordered

. 88 & purely temperary evrangement In the administrative

: - convenience and it vould not confer upo him &ny right
e_c-’r clain for retention in ﬂﬁ;« pcmt or nmmotion against
sman p@‘t in fat;m'e. N .

. Ke shmﬂ,d report m the mdemimed for *"urther

safm .
QO»PaKH&NN&)

.’4‘

C"PY *Em | o L |
. The Pay & -ﬁ/Q‘S Gfﬁc@rg Railwa; Boarci‘ o o
D V(DY a‘s(x), I5(B), I Bu((}), DS(E;), Usm), P Q,g:éy

. Sé&ﬂ‘etai‘}
Cash 11
Gonl, Glpsss) & (Acc)

REESA, ‘Redl Eha‘rs an‘
Z:ash I, ERB I, ERB (D), ERB 3 ERB f 41
ot&.wnem 3 Lihrary, *e,e(m e),

(,A/ns(m Branches of %oam'e office.

. Shri t«i.K.dose, PA/JDV(SE)
, P.File 3491
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PRCHOTION: The Geveramemt had docided in primeiplo
to give at least tw premetiens te its cnpleyeces
curing their mervice peried, the Deputy Mini
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Pexrsonnel, Mx, B.S, Emgti, teld the Houses
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